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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

ITA'[IFIED MINUTES OF TIIE NORMS COMMITTEE-II MEETING NO.O2I81 HELD

oN 19.04.20r6

Please Note

(i) I"or information of cxporters, Norms Committee-ll handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 71 rc
76,78 to 80, 85. Communications in respect of cases/pertaining to NC-ll rnuy'b. sent to
cmail address: rrc2.clgfi@nic.in

(ii) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned Technical Authority. Wherever
applicablc, a scanned copy of such document has been placed at the end olthe Minutes,
in running serial orders. The concerned firm/company may go through the same and
respond accordingly.

(iii) Similarly, a scanncd copy of thc blank Standard Deficiency Format, which may find a
reference in NC dccisions, has also been attached in the end. this may also be referred to
by the concerncd firm/company and may be responded accordingly.(iv) 'l'he Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has
fulfilled all rcquirements as prescribed in policy/procedure including thoie in policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December,20t t, eoticy Circular
No. l4(RE-201212009-14, dared 4th February, 2ol3 and o.M. No.
01192/180/Misc./AM.l3IPC-VI/10 dated 15.04.2014 or any other provisions under
IrTP/llBP lor EODC.
'l'hc Meeting No.02181 dated 19.04.2016 of Norms Committee-ll forthe year 2Ol5-16

was held on 19.04-2016 under the Chairmanship of Shri Jaikant Singh, Additional Director
Gencral of F'oreign 'l'rade to consider the following applications for iatification of norms in
rcspcct of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade
Policy 2015-20. 'fhe lollowing members were p."."nl in the meeting:-

L

量P:_|ざTDcsttnatbn Department

1. Shrl K.Koliwary,Industrial Adviser

Shri S.K.Jain,DoO.

Shri S.K.13hatnagar,Deputy lndustrial
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Case No.:24/21/81‐ ALC2/2015 Party Name:DYNAMIC
CABLES PVT.LTD.

4ヽect No/Datc:2/81‐        Approvcd

ALC2/2016
19.04.2016

Status:Case
Deferrcd

HQFileRLAFileLic.NoiDate:1310038262
:01/81/050/00 427lAM16l :l3l24l04olo0035lAMl2l 29.12.2011

Decision : NC decided to ratify the norms lor above AA as pcr thc written commcnts of thc

DIPP vide their U.O. No.1213212016-TSW/01 dated 19 10412016 as under:

l. Words " XLPE Insulated, PVC Sheathed with Bare messengcr wire" may be suffixed

with the description of export items at Sl' No' I to 5'

2. Words ,, Armoured, pVb Sneathed" may be suffixed with thc description ol export

item at Sl. No. 6.

3. Net weight of 148.361 MT, 53.91 MT, 78.344 M'f, 31.92 Ml-, 381'397 M'f 8L

40.221 MT may be specified with quantities of export itcms at Sl' No' I to 6

respectively.
4. Quantities of import item at Sl. No 1,4,J,10 & l3 viz. Alumimium Ingots may be allowed

ui +qSSS Kgs., 19530 Kgs., 32024 Kgs., 15090 Kgs. & 188328 Kgs. respectively on nctto

net basis in eiport items at Sl. No. I to 5 respectively as claimed by the firm'

5. Quantity of import items at Sl. No. 16 viz. Alumimium Ingots may be allowed as applicd

for i.e. 4785 Kgs. being less than the net content in export itcm at Sl. No' 6'

6. Quantities of iilport if,ms at Sl. No 2, 5, g, 11, 14 & 17 viz. XLPE Compound may be

allowed as applied for i.e. 10355 Kgs.,4062 Kgs.,6640 Kgs., 3300 Kgs.,-41054 Kgs' &

709 Kgs. ,eiiectirety being less than the net content in export items at Sl' No' 1 to 6

respectively.
1. Quantities of import items at Sl. No 3, 6, g & l8 viz. PVC Compound may be allowed as

applied for i.e. iooqo Kgs., 12038 Kgs., l9129Kgs. & 2168 Kgs' respectively being less

thanthenetcontentinexportitemsatSl'No'1'2,3&6respectively'
8. Quantities of import items at Sl. No 12 &.15 viz. PVC Compound may be allowed as7440

Kgs. & 89272 Kgs. respectively on net to net basis in export items at Sl' No' 4 & 5

respectively as claimed by the firm'
g. Quantities of import ite;s at Sl. No 19 & 23 viz. Copper 'l'ape may be allowed as 1639

Kgs. & 11196 Kgs. respectively on net to net basis in export items at Sl' No' I & 5

respectively as claimed by the firm'
10. Quantities of import items at Sl. No 20,21,22 &24 viz. copper Tape may be allowcd as

applied for i.e.440 Kgs.,531 Kgs, 168 Kgs & 100 Kgs. rcspectively on net to net basis in

export items at Sl. No. 2,3,4 & 6 respectively'

RA may take suitable consequential action accordingly'

Case No.:6/16/81‐ALC2/2012  Party NamciCROMPTON    MCet No/Datc:2/8ト
GREAVES LIMITED,      ALC2/2016

19.04.2016

HQ File              RLA Filc              lン iC・No/Date103 1 0709777 Defer

:01/81/050/00313/AM13/       :03/94/040/00129/AM13/       20.09 2012              Date:31.05.2016

for comments.
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NC decided to wait for their comments and deferthe case.

′
Fhe case stands deferred to 31.05.2016.

Case No。 :7/25/81-ALC2/2012  Party Namc:GRAVITA INDIA Mcct No/Date:2/8ト
1ンTD,                 ALC2/2016

19.04.2016

HQ IrilC

:01/81/050/00458/Aヽ 413/

Decision:NC obscrvcd
decidcd tO、vait for rcply

′
I｀ hc casc stands dcfcrrcd t0 31.05。 2016.

Casc No。 :34/24/81-Al」 C2/2013 Party Name:PILOT
INDUS
「́ RIES LTD.

Caso No.:13/5/81-Al」 C2/2013  Party Namc:MET TRADE

(IN DIA)LTD.

RLA File Lic No/Datc:1310041928
:13/24/040/00047/AM13/       18.01.2013

that derlciency letter of MSME sent to company on

ofthc nrm and defcrthe case.

F年■fン 1=

Status:Case

Deferred

Defer

Date:31.05.2016

1。4.2016.NC

Status:Case
Deferred
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Meet No/Date:2/8ト

ALC2/2016
19.04.2016

HQ Filc              RLA Filc              Lic.No/Date:0510351299 Defer
:01/81/050/00422/AM14/       :05/24/040/00474/AM13/       11.04.2013              Datei3 1.05.2016

Decision:NC observcd that dencicncy lettcr of MSME sent to company on 12.02.2016 and

renlinder scnt on l.4.2016.NC decided tO wait fbr reply ofthe flrin and deferthe case.

′
I｀he case stands defctrred to 3 1.05.2016.

HQ Filc

:01/81/050/00115/AM14/
RLA File

i05/24/040/00030/AM14/

Casc No。 :34/21/81-ALC2/2015 Party Namc:DYNAMIC
CABLES PVT.LTD.

HQ「 ilc RLA「 ilc
:01/81/050/00437/AM16/       :13/24/040/00005/AM14/

Decision:NC decided to ratify7the norms for above

l)IPP vidc thcir t」 .o.No.12/32/2016-′「 SW/06 datcd

Meet No/Date:2/81-     Reiected
ALC2/2016
1904.2016              .

‐Lic.No/Date:0510353167  1
03.05.2013

Mcet No/Date:2/8ト Approved
IALC2/2016         1
19.04.2016

1Lic.No/Datel1 3 10043068

21.05.2013              1

AA as perthe written cOmments of the

19/04/2016 as under:

Dccision : NC notcd that MSME Deficicncy letter was issued to the company on 22.12.2015
lollowed by reminder dated 12.02.2016. Since, no reply was received from the company
despitc reminder, the committee decided to reject the case with direction to company to pay
customs duty & applicable intercst for EODC.

RA may take suitable consequential action accordingly.

xl,PE Insulated & Sheathed" may be suffixed with the description of export
l. No.3.

. ,r l.itd.
, .,rrtic.
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2. Net weight of 104.326 MT, 1.451 MT, l.O42M-l',11.496 MT & 0.923 MT may be

specified with quantities of export items at Sl. No. I to 5 respectively.
3. Quantities of import items at Sl. No 1 &. 3 viz. Alumimium lngots may be allowed as

applied for i.e. 74817 Kgs. & 990 Kgs. respectively on net to net basis in expotl items at Sl.

No. 1&2 respectivelY.
4. Quantities of import items at Sl. No 2 &

Kgs. & 835 Kgs. resPectivelY on net

respectively as claimed by the firm.

Case No。 :13/18/81¨ ALC2/2015 Party Namc:OIL COUNTRY
TUBU LAR LIMITED

HQ File RLA Fllc

:01/81/050/00357/AM16/       :09/24/040/00157/AM14/

Decision:NC observed that case has been refcrred to

forthe cornrnents and dcfcr the case.

The case stands deferred to 31.05.2016.

ICase No。 :23/15/81¨ ALC2/2013 Party Name:MET TRADE
.                  (lNDIA)LTD.

7 viz. XLPE Compound may be allowed as 29481

to net basis in export items at Sl. No. I & 3

may be allowed as applied lor i.c.5. Quantity of import item at Sl. No 4 viz. XLPE Compound

462 Kgs. on net to net basis in export item at Sl. No. 2 .

RA may take suitable consequential action accordingly.

６

７

Import item at Sl. No. 5 may be deleted.

Quantities of import item at Sl. No 6, 8 &. 9 viz. Copper Wire Rods may be allowed

applied for i.e. 208 Kgs., 11496 Kgs. &. 566 Kgs. respectively on net to net basis

export items at Sl. No. 3, 4 &.5 respectively.

ａｓ

・
ｌｎ

Mcct No/Datei2/81‐

ALC2/2016
19.04.2016

Lic.No/Datc:0910056761

15.07.2013

DHI for comments,NC

Status:Case
Deferred

Defer
Date:31.05.2016

decided to wait

Decision : NC noted that MSME Deficiency letter was issued to the company on 22.12.2015

followed by reminder dated 12.02.2016. Since, no reply was received from the company

despite reminder, the committee decided to reject the case with direction to company to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00238/AM14/

RLA F‖ e

:05/24/040/00159/AM14/

RLA File

:13/24/040/00024/AⅣ l14/

Mcct No/Datc:2/81‐      IRcicctCd

ALC2/2016         1
19.04.2016              1

Lic.No/Date10510361579

02.08.2013

Mcct No/Datc:2/81‐      Approvcd
lALC2/2016

19.04.2016

1ンic No/Date:1310044519

26.09.2013

AA as perthe written comments of thc

19/04/2016 as undcr:

Case No.:25/21/81-ALC2/2015 Party Name:DYNAMIC
CABLES PVT LTD

HQ File

:01/81/050/00428/AM16/

Decision : NC decided to ratify the norms for above

DIPP vide their U.O. No.l2l32l20l6-TSW/09 dated

l. Vヽords｀ `Coppcr Conductol・ '｀ lnay bc sul｀ 1lxcd、vit1l thc dcscripti()n()1｀ cxpol・ t itcl■ s at

‐     4     澳
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Sl. No.l,2 &. 3.
2. Net weight of 66.516 MT, 3.348 MT 1.929 MT may be specified with quantities of

export items at Sl. No. I ,2 & 3 respectively.
3. Quantities of import items at Sl. No 1,3 &.5 viz. Copper Wire Rods may be allowed as

applied for i.e. 26510 Kgs., 1656 Kgs. & ll07 Kgs. respectively on net to net basis in export
items at Sl. No. | ,2 & 3 respectively.

4. Quantities of irnport items at Sl. No 2, 4 & 6 viz. XLPE Compound may be allowed as
applied for i.e. 40006 Kgs., 1692 Kgs. & 822 Kgs. respectively on net to net basis in
cxport items at Sl. No. 1,2 & 3 respectively.

RA may take suitablc consequential action accordingly.

Mect No/Datc:2/81‐

ALC2/2016
19.0412016

HQ「ilC              RLA Filc             Lic.No/Date:0510371064

10 :01/81/050/00461//ヽ M14/      :o5/24/040/00295/AM14/       14.ll.2013

Dccision : NC observed that the reply of the cOmpany has been referred

comments.NC decidcd tO wait fortheir cOmments and deferthc casc.

´
I｀ he case stands deferred t0 31.05.2016.

RLA Filc

:07/24/040/00255/Aヽ 414/

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:0710099873

22.11.2013

C&PC for cOmments.

Status:Case

Deferred

Defer

Date:31.05.2016

to C&PC for

Status:Case
Deferred

Defer
Date:31 .05.2016

NC decided to

HQ File

ll :01/81/050/00200/AM16/

HQ Filc

12 :01/81/050/00394/AM14/

Case No.:73/24/81¨ ALC2/2013 Party Namc:MOTHERSON
SUMISYSTENIS LTD.,

Casc No.:11/9/81-ALC2/2015 Party Name:LM WIND POヽ VER
BLADES(INDIA)PVT.LTD

Dccision :NC obscrved that casc has bccn rcferrcd tO

wait forthc comments and dcferthe case.

´
Fhc casc stands dcferrcd to 31.05.2016.

Case No。 :6/24/81-Alク C2/2013 Party Namc:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA Filc

:04/24/040/00192/AN414/

Decision : NC observcd that case has been referred to
for the comments and defer the case.

'l'he case stands delerred to 31.05.2016.

Casc No.:7/24/81-AIノ C2/2013 Party Namc:SIECHEM
TECHNOlッ OGIES PRIVATE
Iン IMI′ FEI)

RLA Filc

:04/24/040/00193//ヽ M14/

Lic.No/Datc:0410152322  Dcfer
27.1120i3 Date:31.052016

DoT for comments. NC decided to wait

Meet No/Datc:2/81‐

ALC2/2016
19.04.2016

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0410152323

27.112013

Status:Case
Deferred

Status:Case
Deferred

Defer
Date:3 I .05 .20 I 6

\L-tvr \2
?'

iE:Erq _.:17r'it

: :t

. .ralc
. r.- r de

. t;g'h,

F"お こ

F  :

AM14/



14

Decision : NC observed that case has been

for the comments and defer the case.

The case stands deferred to 31.05.2016.

case No.:30/24/81‐ ALC2/2013 Party Namc:PILOT
INDUSTRIES LTD.

器厨児5υ0041VAMl″  鷺ち刷:υ00327AMl″
bttision:NC noted that MSME Deiciency letter

foHowed by rerninder dated l.04.2016.NC decidcd

the case.

The case stands deferred to 31.05。 2016.

lcasc No.:84/24/81¨ ALC2/2013 Party Name:TATA BP SOLAR
INDIA LTD.

referred to Do'f for comments. NC dccided to wait

Mcet No/Datc:2/81-

ALC2/2016
19.04.2016

Lic.No/Dttci0510375028

31.12.2013

、vas issued to thc company

tO wait fbr thc rcply ofthe

Status:Case
Dcferred

Defer
Date:31.05.2016

on 12.02.2016
firm and defer

HQ Flle

:01/81/050/00472/AM14/

‐
HQ File

161・
01/81/050/00473/今 Y14/

HQ File

:01/81/050/00111/AM15/

RLA Filc

:07/24/040/00395/AM14/

RLA File

:07/24/040/00413/AM14/

Mcet No/Date12/8ト

ALC2/2016
19.04.2016

Lic No/Datc:0710101901

0402.2014

MNRE for commentS.

Status:Case
Deferred

Defer
Date:31.05.2016

NC decided to
becision :NC observed that case has been referred to

、vait lorthe commcnts and deferthe case.

Thc case stands deferred to 31.05.2016.

‐castヽこ:jζ24′恵1¨ALC22013:懺
欝 鑑 Ⅷ :R

to

Mcet No/Date:2/81-

ALC2/2016
19.04.2016

Lic.No/Datc:0710102050

07.02.2014

MNRE for comments.

Status: Case

Deferred

Defer
Date:31.05.2016

NC decided to
Decision :NC 66served that case has becn referred

wait fbr the cornrnents and defer the case.

The case standS deferred to 31.05.2016.

ICase No.:14/3/81-ALC2/2014 Party Namc:TEMPEL
PRECIS10N METAL

‐                   PRODUCTSINDIA PVT
LTD.,

RLA File

:04/24/040/00272/AM14/

ILic No/Date:0410156295 Defcr

17.03.2014              Datc:31.052016

to DHI commcnts.NCdecided to wait

Meet No/Datc:2/8ト

ALC2/2016
19.04.2016

Status: Case

Deferred

17

Decision : NC observed that case has been referred

their comments and defer the case.

to 31.05.2016.
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Case No。 :9/9/81‐ ALC2/2015  Party Namc:LM WIND
POWER BLADES(INDIA)
PVT.LTD

RLA File

:07/24/040/00472/AM14/

Mcct No/Datc:2/8ト

ALC2/2016
19042016

Lic.No/Datc:0710102970

18.03.2014

to C&PC for commcnts.

Status:Case

Deferred

Defcr

Datc:31.05.2016

NC decided tO

19

HQ Filc

18 :01/81/050/00198/AM16/

HQ Filc

20 :01/81/050/00170/AM15/

HQ Filc

21 :01/81/050/00199/AM16/

(rasc N。 .:14/18/81-AIンC2/2015

HQ llilC

:01/81/050/00358/ノ ヽヽ 416/

′
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Dccision :NC obscrvcd that case has bcen refcrred

、valt for thc cOnllnents and defer the case.

Thc case stands deferred t0 31.05.2016.

Case No.:20/6/81¨ALC2/2014 Party Namc:ASSOCIATED
PIGMENTS LIMITED

HQ File RLA Filc
:01/81/050/00174/AM15/      :02/24/040/00011/AM15/

Dccislon:NC notcd that MSME Dcflciency lctter、 vas
fo‖ o、vcd by renlindcr dated  12.02.2016.卜 Cヾ dccidcd
dcfcr thc casc.

´
「hc case stands defcrrcd t0 31.05.2016.

Casc No.:16/6/8卜 ALC2/2014 Party Namc:LS CABLEINDIA
PRIVATE LIMITED,

23.04.2014              Datc:31052016

issued tO the cOmpany on 22.12.2015

to、vait for thc rcply of the flrm and

RLA Filc

:05/23/040/00004/AM15/

RLA File
:07/24/040/00039/AM15/

Party Namc:OIL COUNTRY
TUBULAR LIMITED

RLA File
:09/24/040/00090/AM15/

Meet No/Datc:2/8ト

ALC2/2016
1904.2016

Lic.No/Datc:0210202660

ⅣIect No/Date:2/8ト

ALC2/2016
19.04.2016

,Meet No/Datc:2/8ト

ALC2/2016
19.042016

Lic.No/Datc:0710104122
15.05.2014

C&PC fOr comments.

Status:Case

Deferred

Defer

Status:Case
Deferred

Status:Case

Deferred

Defer

Date:31.052016

NC decided tO

Lic.No/Datc:0510386026  Dcfer

0805.2014              Date:31.05.2016

Decision : NC observcd that case has been referred to DoT for comments. NC decided to wait
for the comments and defer the case.

'l'he case stands delerred to 3l .05.2016.

Casc No。 :10/9/81-ALC2/2015 Party Name:LMヽ VIND POWER
BLADES(INDIA)PVT.LTD

Decision : NC observed that case has been referred to
wait for the comments and defer the case.

l'he case stands deferred to 3l .05.2016.

Mcet No/Dttc:2/8ト

ALC2/2016
19.042016

Status:Case
Deferred

Lic.No/Date:0910060200 Defer
23.05.2014              Date:31.05.2016
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Decision : NC observed that the reply of the company has bcen relerred to DI-ll for

comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 31.05.2016.

‐Case No。:8/9/81-ALC2/2015  ‐Party Name:LM WIND POWER
BLADES(lNDIA)PVT LTD

Mcct No/Datc12/8ト

ALC2/2016
1904.2016

Lic No/Datc:3410040390  DcfcrHQ File              RLA Fllc
:01/81/050/00257/AM15/      :34/24/040/00095/AM15/       23.07.2014              Date:31.05.2016

24 Decision:NC obscrved that hard copy ofthe application of above AA not reccived froln thc

RA, Vadodara inspite of repeated rerninders dated 17.8.2015, 16.10.2015, 13.11.2016 and

22.12.2015.NC decided to deferthe case and send one more rerninderto RA,Vadodra and in

case no reply is received before the next rneeting the case may bc closcd.

The case stands deferred to 31.05.2016.

RLA File

:07/24/040/00125/ノ Mヽ15/

RLA File
:07/24/040/00166/AM15/

RLA Filc

:31/83/040/00160/AM15/

Meet No/Datc:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0710105630

1007.2014

C&PC for comments.

Status:Case
Deferred

Defer
Date:3 I .05 .20 I 6

NC decidcd to

HQ File

23・
01/81/050/00197`今

Yl'`

HQ File

25・
01/81/050/001?,/今 M16/

HQ File

26 :01/81/050/00477/ANl15/

Decision :NC observed that case has been referred to

wait fbrthe comments and deferthe case.

The case stands deferrcd to 31.05.2016.

Case No.:3/9/81-ALC2/2014  Party Name:APAR
INDUSTRIES LIMITED

Case No.:7/9/81-ALC2/2015  Party Namc:LM WIND POWER
BLADES(INDIA)PVT.LTD

Mect No/Datci2/81-

AlンC2/2016

19.04.2016

Lic.No/Date:0710106351

11.08.2014

C&PC for comments.

Status:Case
Defcrred

Status:Case

Dcferrcd

Dcfcr

Date:31.05.2016

NC decided toDecision : NC observed that case has been referred to

wait for the comments and defer the case.

The case stands deferred to 3l .05.2016.

Case No。 :20/15/81-ALC2/2014 Party NameiSMART CARD IT Mect No/Datc:2/8ト
SOLUT10NS LTD.        ALC2/20,6

119.04.2016

Lic.No/Datc:3‖ 0064957

09,10.2014

Status:Case
Deferred

Defer
Date:3 I .05 .20 I 6

to DeitY forDecision : NC observed that the reply of the company has been referred

comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 3L05.2016.
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HQ「 ilC RLA File

27 :01181l0s0/00468i AM l5 I :071241040100235/AM l51 10. t0.2014

Decision : NC observed that the reply of the company is being referred
comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 31.05.2016.

HQ Filc

:01/81/050/00502/AM15/

HQ File

29 :01/81/050/00523/AM15/

HQ Filc

30 :O1/81/050/00631/AM15/

Case No.:22/18/81-ALC2/2014

31

HQ File

:O1/81/050/00641/AM15/

RLA Filc

:03/95/040/00608/AM15/

RLA「 ilc
:11/24/040/000o9/AM15/

RLA FHc
:07/24/040/00347/AM15/

Party Namc:NAT10NAL STEEL
AND AGRO INDUSTRIES
LTD.,

RLA File
:56/24/040/00053/AM15/

Lic.No/Datc1031 0790374  Dcfcr

20.102014

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0710106811

Meet No/Date:2/8ト

ALC2/2016
1904.2016

Lic.No/Datc:1110028H2

20112014

Status:Case
Deferred

Defer
Dare:31 .05.2016

to DIPP for

Status:Case
Deferred

Date:31.052016

Approved

Status:Case
Deferred

Defer
Date:31.05.2016

is being sent to

Casc No.:11/15/81-AI′ C2/2014 Party Namc:WORTHY
ENGINEERING

Case No.:45/15/81-ALC2/2014 Party Name:SHREE― 」I
POWERLINES

Decision : NC observed that the reply of the company has been referred to DHI for
comments. NC decided to wait for their comments and defer the case.

'l'he case stands dcferred to 31.05.2016.

Casc No.:66/15/81-ALC2/2014 Party Namc:NAT10NAL STEEL Meet No/Date12/8ト

AND AGRO INDUSTRIES   IALC2/2016
LTD,                   19.04.2016

Decision : NC decidcd to ratify the norms for above AA as per the written comments of the
MoS vide their U.o. No.2(9)/2014-TW-vol-t dared lolo3l2ot6 (copy enclosed).

RA may take suitable consequential action accordingly.

Decision :NC observcd that reply of the firm has been received and same
MSME for comments. Hence, NC decided to defer the case.

'l'he case stands deferrcd to 31.05.2016.

Casc No.:12/18/81-Alン C2/2014 Party Name:ZENITH
PRECIS10N PVT LTD.,

Meet No/Date:2/81‐

ALC2/2016
19.04.2016

Lic No/Datc:0710107288
24.12.2014

Mect No/Date:2/81‐

ALC2/2016
19.042016

Lic.No/Datc:5610004512
10601.2015

Fliう■
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Decision : NC noted that MoS deficiency letter was issued to the company on 11.05.2015

followed by reminder dated 26.06.2015. The company was grantcd 6 month extension on

24.09.2015 as per their request. Since, no reply has been received l'rom the company in

extended time granted, the committee decided to reject the case with direction to company to

pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Mect No/Datc:2/8ト

ALC2/2016
19.04.2016

RLA File

:l1/24/040/00004/AM15/

Lic.No/Date:l H 0028126 Defer
1901.2015 Date:31.05.2016

,be"ision , NC oUr.*ed that case has been referred to DoT for comments. NC decided to wait

lfor their comments and defer the case.

)

:The case stands deferred to 31 .05.2016.

Case No.:55/18/81-ALC2/2014 Party Namc:VINDHYA
TELELINKS LTD,

HQ File

:01/81/050/00674/AM15/

Mcet No/Date:2/8ト

ALC2/2016
19.042016

Lic.No/Datc:0310793173

21.01.2015

bcen sentto nrm.NC

Status:Case
Deferred

Status:Case
Deferred

Defcr
Date:31.05.2016

decided to wait

う
４

case No。 :4/24/81‐ ALC2/2015 Party Namc:POLYCABヽVIRES
PVT LTD

器馴児5υ0050α AMlθ  ttλ ]:iυ0088νAMly
Deciζion:NC observed that DIPP deiciency letter has

for the reply ofthe flrrYl and defer thc case.

The case stands defelTed to 31.05.2016.

ctteヽこ:ζ
“
8/81ム tёν

'“

4概y NamttST STE需訴ょ,荒き漱78:ν
8il

l                           ‐                           ‐19.04.2016

34

HQ File

:01/81/050/00675/AM15/

HQ File
35 :01/81/050/00663/AM15/

RLA File

:22/24/040/00088/AⅣ l15/

RLA Fllc
:07/24/040/00362/AM15/

Lic.No/Date:2210015181

30.01.2015

Meet No/Datc:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:0710107543

02.022015

C&PC for commCnts.

Status:Case
Deferred

Defer
Date:31.05.2016

dated 4.1 I .201 5

Status:Case
Deferred

Defer
Date:31.05.2016

NC decided to

Decision : NC observed that DHI deficiency letter no.3(59)/2015/TSW(B)/

was sent to firm. NC decided to send a reminder and defer the case.

The case stands deferred to 3l .05.2016.

Case No.:44/18/81¨ ALC2/2014 Party Name:LM WIND POWER
BLADES(lNDIA)PVT Iン TD

Decision : NC observed that case has been referred to

wait for their comments and defer the case.
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Thc case stands deferred t0 31.05.2016.

Casc No.:5/24/81-ALC2/2015 Party Namc:PHOENIX

INDUSTRIES PVT.LTD

HQ Filc

:01/81/050/00507/Aヽ 416/

HQ Filc

:01/81/050/00435/AM16/

HQ Filc

38 :01/81/050/00074/AM16/

RLA File
:03/95/040/01051/AM15/

RLA File
:13/24/040/00059/AM15/

RLA Filc
:09/24/040/00535/AM15/

Mcct No/Datc:2/81‐

ALC2/2016
19.04.2016

Lic.No/Datc:0310795328

15.04.2015

to MoS fOr comments.

Status:Case

Deferred

Defer

Datc:31.05.2016

NC decided to

Lic.No/Datc:1310047839  Defer
17.042015 Date:3105.2016

Decision :NC decided to send a deficiency letter to firm for the above AA as per the written
comments of the DIPP vide their U.O. No.1213212016-T5W/37 dated lg /O4lZ0l6 as under:-

37 l. Voltage rating of cables
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.3. Net weight per KM of Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM

ofexport product.
5. Wastagc claimed on each import item, if any.

'l'hc case stands delerrcd to 31.05.2016.

Decision : NC observed that case has been referred
wait for their comments and defer the case.

The case stands deferrcd to 3 I .05.201 6.

Case No.:32i21/81-Al,C2/2015 parry Name:DyNAMIC
CABLES PVT. LTD.

Meet No/Date:2/81-

ALC2/2016
19.04.2016

Mcet No/Date:2/81-

‐ALC2/2016
119.04.2016

1Lic No/Date:1010059178

15.06.2015

bcen recclved and samc ls

i●
「

)=

Status:Case
Deferred

Status:Case

Dcferred

Dcfer

Datc:31.052016

being sent tO

い ^

Casc No.:1/3/81-ALC2/2015  Party Name:HARSHINI EPC  IMeet No/Datei2/8ト

PVT LTD IALC2/2016

19.04.2016

Status:Case
Deferred

Lic No/Date:0910061983  Dcfer

06.05.2015              ‐Date:3105.2016

DHI for cOmments.NC decided to waitDccision : NC observed that case has been referred to
I'or their comments and defer the case.

'fhc case stands deferred to 31.05.2016.

Case No. : I I / I 8/8 I -A LC2/201 S party Name: DELpI-l I

CONNECT10N SYSTEMS
INDIA PRIVA´ I｀E LIMITED,

RLA F‖ c
i10/24/040/00012/AM16/

that reply ofthe nrm has

HQ File

:01/81/050/00355/AM16/

Dccision:NC obscrvcd



Dil for comments.NC decided to defer the casc.

The casc Stands deferred to 31.05。 2016.

Ciユ NようJ9/81‐ ALC2/2015 ‐Part(1ざ
罫‰匙[器 PA

DISTRIBUT10N SYSTEMS

豪 Nα tty渕 _ALCν獅 5m剛
i鮮 譜

°

case No.:2/24/81‐ALC2/2015  Party Name:LARSEN&
ToUBRO LIMITED

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Status:Case
Deferrcd

Dcfer
Date:31.05.2016

comments. NC

RLA File Lic'No/Date:0910062214
HQ File
:01/81/050/00 2141AM161 :0912410401001 l0/AM l6l l 8'06'201 5

Decision : NC observed that reply of the firm has been referred to DI'll for

decided to wait for their comments and defer the case'

The case stands deferred to 31.05.2016'

Mect NO/Datc:2/81-

ALC2/2016
19.04.2016

RLA File Lic'No/Date:0910062247 Defer
rHQFile i:::,1:^,^^^6.,^t,tzt l^-i^"iit Date:31.05.2016
:01/81/050/0035I/AMl6/:091241040100085/AMl6/24.06.2015

al D""iiion , NC observed that deficiency letter of ql.Pl sent to the company on 12'02'2016

,followedwithareminderdated0l.o+,zot6.NCdecidedtowaitforreplyofthecompanyand
defer the case.

The case stands deferred to 31 '05'2016'

Status:Case
Deferred

Meet No/Date'.2181- APProved

ALC2l20l6
19.04.2016

Lic.No/Date:0 3 I 079687 9
HQ Fllc

:01/81/050/00504/ANl16/

Decision:NC decided
comments of the DIPP

RLA Fllc
:03/95/040/00850/AM15/       2506.2015

lL:lttl普薫壺λ常拷_1錦:felittdbTF/秘麻1よ:sヽ1盟

l. Net empty weight of export product- may be specified as 473'89 MT'

2. Import items at sl. Nos.'1 to'4 shall be of relevant grade and thickness as contained in

the exPort Product.
3. Quantity orimport item at Sl. No. I may be allowed l'0392 Kgs'/Kg' content in the

export product as claimed by the firm' 
the export

4. Qruntiiv of import irem at st. No. 2 may be allowed 1.03 Kgs./Kg. content tn

product as claimed bY the firm,

5. euantity of import iiem at Sl. No. 3 may be allowed as I I 5914 Kgs' as I '05 Kgs'/Kg'

content in the export Product'
6. Quantity of impon item at Sl. No. 4 may be allowed as 31594 Kgs' as l'03 Kgs'/Kg'

content in the exPort Product'
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Casc No.:l/l2l8l-Al,C2/2015 Party Name:DIANA ME'IALS Meet No/Date:2/81- Rejected

HQ File

ALC2/2016
19.04.2016

Lic.No/Datc:0410160886
:01/81/050/00233lAMt6l :04/241040100093/AM l61 07.08.2015

43 Decision : NC noted that MSME Deficiency letter was issued to the company on 22.12.2015
followed by reminder dated 12.02.2016. Since, no reply was received from the company
despite reminder. the committee decided to reject the case with direction to company to pay
customs duty & applicable inrerest for EODC.

RA may take suitablc consequential action accordingly.

RLA File

Casc No.:1/21/81-ALC2/2015 Party Namc:TRANSFORMERS
&RECTIFIERS(INDIA)LTD

HQ IrilC Rl´ A Filc
:01/81/050/00404/AM16/      :o8/24/040/00138/AM16/

1)ccision:NC obscrvcd that case has bcen rcferred tO

for thcir corninents and dcfer the casc.

・
I｀he case stands deferred to 31.05.2016.

Casc No。 :35/24/81-ALC2/2015 Party Namc:T´
「 P

TECHNOLOGIES PRIVATE
LIヽ41TED

RLA Filc

44

Mcct No/Date:2/81‐

ALC2/2016
19.04.2016

Lic.No/Date:0810135865

17.08.2015

DHI for comments. NC

Status:Case
Deferred

Defer
Date:3 1 .05.201 6

decided to wait

45 :01/81/050/00537/AM16/      lo7/24/040/00163/AM16/

Decision:NC obscrvcd that casc has been referred tO

for thcir cOrllrnents and defer thc case.

′
「 he casc stands deferred t0 31.05.2016.

Casc No.:4/2/81-ALC2/2016  Party Name:ARFIN INDIA   Meet No/Date:2/81‐

1ンIMITED               ALC2/2016
19.04.2016

Lic No/Datc:0710108676 Defcr
03.09.2015              ‐Date:31.05.2016

DHI for cOmmcnts.NC decided to wait

Status:Case
Deferred

HQ IrilC

HQ「 ile
:01/81/050/00004/AM17/

RLA F‖ c

:08/24/040/00184/AM16/

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Status:Case
Deferred

Date:31.05.2016

not been rcceived

for、vard the copy

Status:Casc
Deferred

Lic No/Date:0810136037  Dcfcr

11.09.2015
46 

Decision : NC observcd that hard copy of application forthe above AA has
lrom the concerned RA. NC decided to send a reminder to concerned RA to
of the application for examination and defer the case.

'l'he case stands deferred to 31.05.2016.

Casc No.:1/18/81-AIコ C2/2015 Party Namc:ALSTOM INDIA
47                   1ン I、41TED,
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HQ File

:01/81/050/00345/AM16/

Declslon:

HQ File

48 :01/81/050/00347/AM16/

HQ File

49 :01/81/050/00348/AM16/

HQ File

50t:01/81/050/00013/AM17/

HQ File

51 :01/81/050/00014/AM17/

RLA Filc
:34/24/040/00162/AM16/

RLA File

:34/24/040/00166/AM16/

RLA File

:34/24/040/00156/Aトプ116/

RLA Filc
:05/23/040/00303/AM16/

RLA File

:05/23/040/00278/AM16/

Palty Name:JSヽ V Sl｀ EIじ lン

COATED PRODUCTS

Lic.No/Datc:3410041508 Dctr
14.09 2015              Datc:31052016

Approvcd

Lic.No/Datc:3410041526

21.09.2015

Status:Case
Deferred

Lic.No/Datc:3410041556 Defer
24.092015 Date:31052016

Status:Case
Deferred

Lic No/Date:0510395965 Defer
19.102015 I)atc:31 052016

Status:Casc
Deferred

Lic.No/Datc:0510395975 Defcr
19.102015 Date:3105.2016

Mect No/Datc:2/8ト

ALC2/2016

Case No.:3/18/81‐ALC2/2015  Party Name:ALSTOM INDIA  Meet No/Datc:2/81‐
LIM ITED,               ALC2/2016

19.04.2016

Decision : NC decided to ratify the norms for above AA as per the written comments ol' the
DHI vide their U.O. No.3/21412015-T5W(B) dated 291312016 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:4/18/81‐ALC2/2015 ‐Party Namc:ASTA INDIA    Meet No/Datc:2/81‐
PRIVATE LIヽ 41TED       ALC2/2016

19.042016

Decision : NC observed that application of the company for the above AA has becn received
and same is being forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 3 I .05.201 6.

Case No.:13/2/81¨ALC2/2016 Party Name:GUPTA METAL  Mcct No/Datc:2/8ト
SHEETS LTD            ALC2/2016

19.04.2016

Decision :NC observed that application of the company forthe above AA has been receivcd
and same is being forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 3l .05.2016.

Case No.:14/2/81‐ALC2/2016 Party Namc:GUPTA METAL  .Mcct No/Datc:2/8ト
.SHEETS LTD.           ALC2/2016

19.042016

Decision : NC observed that application of the company for the above AA has been received
and same is being forwarded to DIPP for comments. NC dccided to defcr the case.

The case stands deferred to 3 I .05.201 6.
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HQ File

:01/81/050/00432/AM16/

HQ Irilc

53 :01/81/050/00412/AM16/

HQ Irilc

:01/81/050/00017/AM17/

HQ Filc

:01/81/050/00534/AM16/

LIMITED,

RLA File

:03/94/040/00602/AM16/

19.04.2016

Lic.No/Date:0310800028

04.112015

Decision : NC decided to ratify the norms for above AA as per the written comments of the
MoS U.O. No.2(26)12015-TD dated I 9.04.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:9/21/81-ALC2/2015 Party Namc:JAYBEE

LAMINATIONS PVT LTD

RLA File
:05/23/040/00363/AM16/

ELECTROMET PVT.LTD.,   ALC2/2016
19.04.2016

RLA Fllc

:13/24/040/00034/AM16/

RLA Filc

:03/95/040/00637/AM16/

Lic.No/Datc:0510396451 Defer
27.:1.2015              Date:31.05.2016

DHI for commcnts.NC decided to wait

Mcet No/Datc:2/81‐ Status:Case
Deferred

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0310800580

02.12.2015

Status:Case
Deferred

Dccision:NC obscrvcd that casc has becn rcfcrred tO

brtheir cominents and defcr the casc.

1｀he case stands defcrred t0 31.05.2016.

Casc No.:17/2/81-ALC2/2016 Party Name:JLC

Lic No/Date:1310048051  Defcr

27.11.2015 Date:31 05.2016

Decision : NC observed that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided td defer the case.

'l'he case stands deferred to 3 I .05.2016.

Casc No.:32/24/81‐ ALC2/2015 Party Namc:MONTEX GLASS ‐Meet No/Date:2/81-
FIBREIND PVT LTD      ‐ALC2/2016

19.04.2016

Approved

Dccision:NC dccidcd tO ratify the nOrms for above AA on rcpeat basis as per the written

conlinents of thc DIPP vide their U.O.No.12/32/2016-TSW/55 dated  19/o4/2016 as under

as pcr their Advancc authorizatiOn No.0310791833 datcd 09/12/2014 ratifled in NC Meeting

55 No.8/81 dated 28.7.2015:

I . Quantity of export product may also be specified as 365855 Sq. Mtrs. in addition to
its weight.

No. I may be allowed as 40275 Kgs. inclusive of a

No. 2 may be allowed as 18675 Kgs. (300000 Sq.
4.51 %.
No. 3 may be allowed within 2Yo of FOB value of

つ
乙

3.

4.

Quantity of import item at SI.
wastage of 5.30o/o.
Quantity of import item at SI.
Mtrs.) inclusive of a wastage of
Quantity of import item at Sl.
exportq
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5. Quantity of import item at Sl. No. 4 may be allowed as 14100

as claimed by the firm

RA may take suitable consequential action accordingly.

Kgs. on net to net basis

for their comments and defer the case.

case stands deferred to 31.05.2016.

Case No.:36/24/81-ALC2/2015

HQ Filc               RLA Filc               Lic No/Datc10310800832
:01/81/050/00538/AM16/       :03/95/040/00641/ノ ヽ～

116/       09.122015

: NC decided to ratify the norms for above AA on repeat basis as per the written

; of the DeitY vide their U.o. No.17(14)12016-IPHW dated 0110412016 (copy

Approved

may take suitable consequential action accordingly'

Case No.:16/21/81-ALC2/2015 Party Namc:SOURIAU INDIA  Mcct No/1)atc:2/81-     Approved
PRIVATE LIMITED       ALC2/2016

19.042016

Lic.No/Datc:1010059339HQ File               RLA File
:01/81/050/00419/AN/116/       :10/24/040/00079//ヽ Nl1 6/       1012.2015

)。

RA rnay take suitable consequential action accordingly.

Decision:NC decided to ratify the norms for above AA on repeat basis as per the writtcn
‐corninents of the DIPP vide their UoO.No.12/32/2016-TSW/59 datcd  19/04/2016 as under:

l. Words "containing 287.06 MT of Cold RoHcd Stainless Stecl Gradc AIS1 201"may

IMeet No/Datc:2/8卜     Approvcd
lALC2/2016
119.04.2016

RLA F‖ c                lン iC No/1)atc1031 0800985HQ File

59 :01/81/050/00533/ANl16/       :03/95/040/00677/AM16/        14122015

Decision : NC decided to ratify the norms for above AA on repeat basis as per the written

comments of the Deity vide iheir U.o. No.17(5)l2ol6-IPHW dated 0110312016 (Copy

糊
16
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|  ICase No.:2/21/81¨ ALC2/2015 1Party Namc:VEER‐ 0‐

METALS PVT LTD

IMeet No/Datc:2/8ト

ALC2/2016
1904.2016

Status:Case
Deferred

Case No.:31/24/81-ALC2/2015  Party Namc:MAYFAIR
INTERNAT10NAL



be suffixed with the description of export product .

2. Words "of relevant thickness" " may be suffixed with the description of import items
at Sl. No. I &2.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e.
56 MT &.254 MT respectively as I .08 Kgs./Kg. content in export items as claimed by
the applicant.

RA may take suitable consequential action accordingly.

Lic.No/Date:0310800978  Defer
14.12.2015

60 Dccision : NC obscrvcd that hard copy of application forthe above AA has
from the concerned RA. NC decided to send a reminder to concerned RA to
of the application for cxamination and defer the case.

The case stands deferred to 31.05.2016.

case No.:I7l24181-ALC2lz0l5 partyName:ANGLo srEEL Meet No/Date:2/gl-
PVT LTD, ALC2/2016

19.04.2016

HQ Filc

:O1/81/050/00535/AM16/

HQ Filc

61 :O1/81/050/00519/Aヽ 416/

HQ File

:01/81/050/00520/AM16/

HQI'ile

:01/81/050/00523/AM16/

Dccision:NC decided

RLA Filc
:03/95/040/00470/AM16/

RLA File

:03/94/040/00734/AM16/

RLA File

:03/94/040/00735/AM16/

RLA Filc

:03/94/040/00700/AM16/

to ratify the norms fOr abOve

Casc No.:33/24/81-ALC2/2015 Party Namc:PHOENIX FOILS  Meet No/Date:2/8ト

PVT.LTD.             ALC2/2016
19.04.2016

Status:Case
Deferred

Dare:31 .05.2016

not been received
forward the copy

Lic.No/Datc:0310801043 Dcfer
15.12.2015              Date:31.05.2016

Status:Case
Deferred

Lic.No/Date:0310801045  Defer

15.12.2015              Datei3 1.05.2016

Meet No/Date:2/8ト

ALC2/2016
1904.2016

Lic.No/Date:0310801047

15.12.2015

Approved

AA on repeat basis as per the

Status:Case
Deferred

lttBl:tWT電機泥:λ:i踏鵠艦出」品ビ胤∬蹴.淵器;:総M「
′
「 hc case stands defcrred t0 31.05。 2016.

Case No.:18/24/81-ALC2/2015 Party Name:ANGLO STEEL  Mcet No/Date:2/81‐

PVT LTD,              ALC2/2016
19.042016

1)ecision :NC decidcd tO send denciency lettcr to flrrn as per written corninents Of MSME

vidc ID note No.TL-13024/67/2016-MMM&A― DCMSME datcd 01.04.2016(copy enc10sed).

1｀ hc case stands dctrrcd t0 31.05.2016.

Casc No.:21/24/81-ALC2/2015 Party Namc:APAR

INDUSTRIES LIMITED

‘
υ
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comments of the DIpp vide their U.o. N o.1213212016-TSW/63 dated 19 10412016 as under:

I . Net Weights of export products from Sl. No I to l3 may be specified as under:

・　
０

Ｓ‐

Ｎ

Net Export
weieht (MT)

・　
０

Ｓ‐

Ｎ

Net Export
weieht (MT)

・　
０

Ｓ‐

Ｎ

Net ExPort
weight (MT)

1 72.60 6 25.633 18.733

つ
ん 196.493 7 44.775

つ
４ 23.751

86.753 8 212.541 13 29.484

4 252.891 9 83.652

12.907 10 22.08

侃滞酬&∬∬雷
・
ffヂ?1冊置

35.

applied for LQ  218908 Kg、  for export proII:l「

llly:1 くIIIn」 lyЪ ,1:鷺il:11:よ if:T

the flrln.

6.Quantities of import item at Sl.NO.5 宙z.Plasticiscr(DOP)may bC allowed as

l.01 Kgs./Kg content in the export products at Sl.No. l to7 8と
 10 to 13,as claiined

7.社Fiillllel111lhよ冦lportli:ぶ胞tfatt争♯λl・
the irm.

RA maytake suit,'le,On,c9Y'nllal,cI191,C,9r,ingly・

case No.:24/24/81-ALC2/2015 Party Name:ASSOCIATED
CABLES PVT.LTD.

Engineering Table No. 5.

4. Quantities of imPort item at

1.025 Kgs./Kg content in the

firm.
5. Quantities of imPort item at

Kgs./Kg content in the export

Sl. No.3 viz. XLPE Compound may be allowed as

export products at Sl. No. I to 13, as claimed by the

Sl. No.4 viz. PVC Resin may be allowed as l'01

products at Sl. No. I to 7 & l0 to 13, as claimed by

Wire may be allowed as l.0l
I to 4 & l0 to 13, as claimed bY

Meet No/Date.2181- APProved

1\LC2l20l6
19.04.2016

HQFileRLAFileLic.No/Date:0310801028
:01/81/050/0 0526lAMl6l :031941040100681/AM l6l l5 '12'2015

Decision : NC decided to ratify the norms lor above AA on repeat basis as per the writlen

comments of the DIpp vide their U.O. No.l2l32l20l6-T5W/64 dated 19 10412016 as under:

64 1. Net weight of export products at Sl. No. I &2 may be specified as 26908 Kgs' &

30896 Kgs. resPectivelY.

2. euantitytf i*pon item at Sl. No I viz. continuous cast Coppcr Rod( 8 mm dia)(EC

Grade) may be allowed as applied for i.e. 30893.01 Kgs. taking clue from

Engineering Table No. 4.

3. euantity oiimport item at Sl.No.2 viz. XLPE Compound may be allowed as l'05

KgVKg content in the Export Products at Sl' No' I & 2'

4. Quantities of import item at Sl. No.3 viz. Copper Tape may be allowed as l'01

F"・・j= 彎¬'マ
Ψ■1 ■ .・・・■
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HQ File

65 :01/81/050/00518/AM16/

HQ File

:01/81/050/00521/AM16/

HQ「 ile

67 :01/81/050/00522/AM16/

HQ Filc

68 :01/81/050/00029/AM17/

RLA Filc
:03/94/040/00731/AM16/

RLA Filc

i03/94/040/00733/AM16/

RLA Filc
:03/94/040/00732/AM16/

Lic.No/Datci031 0801 123 Defcr

1612.2015

be allowed as 1.05

packing policy.

Status:Case
Deferred

Datc:3105.2016

Status:Case
Deferred

Status:Case
Deferred

Status:Case
deferred

Kgs/Kg contentin the Export Products at Sl.No.12%2.

5. Quantity Of import item at SI.No.4 viz.PVC COmpound may

Kgs/Kg contentin the Export Products tt SI.No.1&2.

6. Import items at Sl.No.5(Wooden Drum)may be a1lowcd as per

RA may take suitable consequential actiOn accordingly.

Casc No.:16/24/81-ALC2/2015 Party Namc:ANGLO STEEL   Mcct No/Datc:2/8ト

PVT LTD,              ALC2/2016
19.04.2016

Dccision:NC decidcd tO send deflciency letter to flrrn as per written conlments of MSME

vide ID note No.Tlン ー13024/69/2016-MMM&A― DCMSME dated Ol.04.2016(copy enc10sed).

Thc case stands detrrcd t0 31.05.2016.

Casc No.:19/24/81¨ ALC2/2015 Party Name:ANGLO STEEL   Meet No/Date:2/8ト
PVT LTD,              ,ALC2/2016

19.04.2016

Lic.No/Date:0310801126  Defer

16.12.2015 Datc:31.052016

Dccision :NC dccidcd tO send deflciency letter to flrin as per written conlrnents of MSME

vidc ID notc No.TL-13024/65/2016-MMM&A― DCMSME dated 01.o4.2016(copy enciOsed).
´
I｀hc case stands defcrred to 3 1.05.2016.

Casc No.:20/24/81-ALC2/2015 Party Namc:ANGLO STEEL   Mect No/Date:2/8ト

PVT LTD,              ALC2/201`
19.04.2016

Lic.No/Datc:031080H22 Dcfer

Date:31052016

I)ccision :NC decided to send denciency letter to flrrn as per written corninents of MSME

vidc ID notc No.´「 lンー13024/68/2016-MMM&A― DCMSME dated 01.o4.2016(copy Cnc10sed).
′
I｀hc case stands dcferred to 31.05.2016.

Casc No.:29/2/81-AI」 C2/201` Party Name:VIKARSH Mcct No/Date:2/81-

16.12.2015

STAMPINGSINDIA PVT   ALC2/2016
LTD.

RLA File

:31/83/040/00125/AM16/

19.04.2016             .

Lic.No/Date:3110065796  Defer Date:

16.12.2015 3105.2016

Dccision : NC obscrved that application of the company for the above AA has been received
and same is being lorwarded to DHI for comments. NC decided to defer the case.

'l'he case stands deferred to 31.05.2016.

ト
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Party Namc:POSCO      MCCt No/Date:2/8卜 ALC2/2016  Approved

MAHARASHTRA STEEL   19.04.2016
PVT.LTD。 ,

HQFileRLAFileLic.No/Date:0310801177
69 :ovslloso/00510/AM|61 :031951040100692lAMl61 17.12.2015

Decision : NC decided to ratify the norms for above AA as per the written comments of the

MoS vide their U.o. No.3/(lD.2O14-TW dated 08/0312016 (copy enclosed)'

RA may take suitable consequential action accordingly'

Case No.:8/24/81-

ALC2/2015

Case No。 :25/24/81‐
lALC2/2015

1HQ File

70'01119'γ90577ッ lγ

HQ File

:01/81/050/00530/AM16/

73 HO Fil`

:01/81/050/00022/AM17/

Decision:NC observed

Party Name:FC1 0EN

CONNECTORS LIMITED

RLA File

:10/24/040/00081/AM16/

RLA File

Mect No/Date:2/81‐

‐ALC2/2016
19.04.2016

Lic No/Datc:1010059345
17.12.2015

to DeitY for comments.

Status:Case
Deferred

Defer
Date:31.05.2016

NC decided to
b`tisi61 l NC 6bserved that casc has been rcferred

wal fortheir comments and dcfcrthc case.

The case standS deferred to 31.05.2016.

laseN8.2Ⅳ
24/8卜 ALCν狙 5 Pan蘇

准tf湯謎Ⅷ ITED

RLA File

:10/24/040/00083/AM16/

Mcet No/Datc:2/81-

ALC2/2016
19.04.2016

Lic.No/Date:1010059344

17.12.2015

to DeltY for comments.

Status:Case
Deferred

Defer
Date:31 .05.2016

NC decided to71

Decision : NC observed that case has been referred

wait for their comments and defer the case'

The case stands deferred to 31 .05.2016'

.case No.z2e t24t8t- ALC2/2011 :H{sffJ[l ?l]"ruo

HQ File RLA File

,, ,o ilt t loso/00s3 l/AM l6 I :1012410401000821AM l6l

Decision : NC observed that case has been referred

wait for their comments and defer the case'

The case stands deferred to 3l .05'2016'

Case No. :22l 2 I 8l - ALC2 l20l 6' Party Name :1'HERMO

CABLES LIMITED

Meet No/Date12/8ト

ALC2/2016
19.04.2016

Lic No/Date:1010059346

18.12.2015

to DcltY for commcnts.

Status:Case
Deferred

Defer
Date:31.05.2016

NC decided to

109/24/040/00390/AM16/      .21.12.2015

that application ofthe company for thc abovc

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:0910063003 DcfOr

Status:Case
Deferred

Date:31.052016

AA has bccn recelVed

← i■ マ 誓 ¬ 議

ⅥＰに
，」“
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and same is being fOrwarded to DIPP for cOmments.

´
「 he case stands deferred t0 31.05.2016.

Casc No.:23/2/81¨ALC2/2016 Party Name:THERMO
CABLES LIMITED

NC decided to defer the case.

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic No/Date:0910063004 Defer

21.12.2015

Decision : NC observed that application of the company for the above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer the case.

'l'he case stands defcrred to 31.05.2016.

Party Name:PHOENIX FOILS Mcct No/Date:2/8卜     status:CaseCasc No.:7/24/81-ALC2/2015

PVT.LTD.           ALC2/2016         1Deferred
201619.04

HQ Filc               RLA Filc             Lic.No/Datc10310801276 1Defer Date:

75 :01/81/050/00509/AM16/      :o3/95/040/00648/AM16/      22.122015             31.05.2016

Dccision : NC decided to send denciency lettcr to flrm for abOve AA as per the written

comments of thc MOS vide thcir U.0。 No.2/(2)/2015-TD― Vol.H dated 14/03/2016(copy
enclosed).
´
I｀he case stands deた rrcd t0 31.05.2016.

HQ Filc

74 :01/81/050/00023/AM17/

HQ Filc

77 :01/81/050/00016//ヽ M17/

RLA Filc

:09/24/040/00386/AM16/

RLA Filc

:i3/24/040/00035/AM16/

CONNECTORSLノ IMITED

trllf€l qrqrg tit{11-ifirrfrz, 
'-rrict6rr-itc G.ncr.l gf Forol'Jrl ': rado

Frq frtfrqf oeptt. et Gomnlorc€
qlrRt tlrfCtlC/Govt. ot lndla
.'-m ffi- qr fr-<r-. -. . '6iM OGlttl

Lic No/Datc:1310048082 Dcfcr
29.122015

Status:Case
Deferred

Datc:31.05.2016

Status:Case
Deferred

Status:Case
Deferred

Date:31.05.2016

Status:Case

Deferred

自

―●・ :,= ■,‐青 ='‐ I

Party Namc:ELECTROLEAD IMcct No/Datc:2/8ト
PUNE PVT.LTD.       ALC2/2016

19.04.2016

HQ File             RLA F‖ c Lic.No/Datc:3H0065804    Dcfer Datel

76 :01/81/050/00008/AM17/    :31/83/040/00112/AM16/     22.12.2015                 31.05.2016

Decision : NC Obscrvcd that applicatiOn of the cOmpany fOr the above AA has been

rcceived and same is being for、 vardcd tO DIPP for cOmmcnts.NC decided to deferthe case.

′
「 he case stands defcrrcd t0 31.05.2016.

Casc No.:8/2/81-

ALC2/2016

Casc No.:16/2/81-ALC2/201` Party Name:」 LC          Mcet No/Date:2/81-
ELECTROMET PVT.LTD.,   ALC2/2016

19.04.2016

Decision : NC observed that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer the case.

'l'he case stands deferred to 31.05.2016.

78 Casc No.:26/24/81-ALC2/2015 Party Namc:FCI OEN Mcet No/Date:2/8ト

ALC2/2016

〉
〓
」
∝
”
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19.04.2016

to DeitY for comments.

Dcfcr
Date:3105.2016

NC dccidcd to

case stands deferred to 3 I .05.201 6.

|

:

(

|

Case No.:27/24/81-ALC2/2015 Party Namc:FC1 0EN

CONNECTORS LIMITED

RLA Flle

:10/24/040/00087/AM16/

ion : NC observed that case has been referred

for their comments and defer the case.

Status:Case
Deferred

Lic.No/Date:1010059351 Dcfer
30.12.2015              Datc:31.05.2016

to DeitY for comments. NC decided to

HQ Filc

79 :01/81/050/00529/AM16/

case stands deferred to 3 I .05.201 6.

ICase No.:9/24/81¨ ALC2/2015  Party Name:LOYA PRE
ENGINEERED BUILDINGS
IPVT.LTD.

HQ File               RLA File
:01/81/050/00511/AM16/        :03/95/040/00751/AM16/

Mcet No/Date12/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:0310801529

0401 2016

Decision:NC decided to ratify the norms for abovc AA as pcrthc writtcn comments

DIPP vide their UoO.No.12/32/2016-TSW/80 datcd 19/04/2016 as under:

1. Quantity of imPort
by the applicant.

at Sl. No. 1 may be allowed on net to net basis as claimcd

of thc

item

RA may take suitable consequential action accordingly'

case No。 :23/24/81-

ALC2/2015

IHQ File              RLA File
101/81/050/00525/AM16/    1:03/94/040/00724/AM16/

IDecision :NC observed that casc has been referrcd

、vait fortheir comments and dcfer the casc.

Tl__ _^^^^`^_■ ^J^r_“ “̂月 を̂ ol ∩くつ∩lκ

Party Namc:APPLE
INTERNAT10NAL

The case stands deferred to 3 I .05.201 6.
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Case No.:14/24/81-

ALC2/2015
Party NamciVENTURE
LIGHTING INDIA LTD.

HQ Filc  ^  ^        RL全
_二!11_

IMcet No/Datc12/81-   Status:Case
lALC2/2016         ‐Deferred
19.042016

Lic.No/Datci3410041797 Dcfcr

彎魂撫 魂 I

22
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:01/81/050/00528/AM16/ :10/24/040/00089/AM16/       30.12.2015
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:01/81/050/00516/ANl16/      :34/24/040/00247/AM16/      11.ol.2016             Datei3 1.05.2016

Decision : NC decided tO send denciency letter to flrrn fOr abOve AA as per the written

conllncnts of thc DIPP vide their U.O.No.12/32/2016-TSW/82 dated 19/04/2016 as under:

1.   Inbrmation in respect Of SI.No.3 8ι  l1 0f Standard Denciency Format,cxport
product、 vise.

2.   DetaHed calculations/basis fbr the quantities Ofimport itcms.

3.  JustiflcatiOn fOr the wastages claimed on import items at SI.No.6,13,14&16

lo 22.

4.   
´
「 Otal requiremcnt Ofcach ra、 v rnatcrial,cxpOrt prOduct、visc,in a tabular fbrm.

′
「he case stands deferred t0 31.05.2016.

Casc No.:22/24/81-ALC2/2015 Party Name:APAR

INDUSTRIES LIMITED

HQ「 ile RLA Filc
:01/81/050/00524/Aレ 116/       :o3/94/040/00794/AM16/

Dccision:NC decidcd tO ratify the norms fOr五 60↓

`
DIPP vide their U.O.No.12/32/2016-TSW/83 dated

l  Net Wcights Of cxport products from SI.No lto 41

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0310801677

11.01.2016

Approved

AA as per the written comments of the
1910412016 as under :

may be specified as under:

Sl.

No.
Net Exporl
weight (M'l-)

Sl.

No.
Net  Export
wcight(MT)

Ｓ‐
．
Ｎ。

Net Export
weight (MT)

l 0.530 29 14.214
つ
ん 4.673 16 0.864 30 9.516

13.261 17 1.297 23.106
4 5.722 18 1.253 う

ん 15.878
5 6 19 1.536 16.966
6 6.729 20 6.221 34 9139
7 11.786 つ

４ 4.073 35 14.214
8 3.241 う

４
つ
４ 0.476 36 3234

9 12.29 う
４ 0.901 37 7.008

10 4.61 24 7.232 38 7.686
1.728 25 23.106 39 9.513

12 0.696 26 14.01 40 18.272
0.445 27 14.97 41 19.957

14 0.215 ０
０
つ
４ 9.139

2' Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be
allowed as applied for.i.e.76717.58 Kgs. forexport producis at Sl. No. I to 35, taking clue
from Engineering Tables No. 4 & 5.

Quantity of import item at Sl. No 2 viz. primary unalloyed
applied for i.e. 56062 Kgs. for exporr products at SI. No. :O
No.5.

3. Aluminium may be allowed as
to 41, as per Engineering 'fable

H
一f■ ■T,二
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RA may take suitable consequential a,1191',C?rdingly.

case N巌 24/2/81¨ ALC2/2016 Part(lボ
ζttl:器 PA

HQ File

:01/81/050/00024/AM17/

HQ Flle

101/81/050/00025/AN417/

‐
HQ Filc
86.:01/81/050/00026/AM17/

fぉ
eNα2夕ν制 ÄLCν獅 61霰

揚 [器 BA

DISTRIBUT10N SYSTEMS

RLA Filc

:o9/24/040/00609/AM16/

DISTRIBUT10N SYSTEMS

RLA Fllc

109/24/040/00608/ANl16/

DISTRIBUTION SYSTEMS

RLA Filc

:09/24/040/00606/AM16/

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Lit.No/Date:0910063127 Defer
11.01.2016 Datc:31052016

reccivcd

Meet NO/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc10910063128 ‐Dcおr

ll.01.2016             ‐Date:31.05.2016

reccivcd

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

.Lic.No/Datc:0910063129 ‐Dcfer

111.01.2016              Date13 1.05.2016

has been received
) CaSe.

F"゛マ

|.   1・

Status:Case
Deferred

Status:Case
Deferred

Status:Casc
Deferred

Decision : NC observed that application of the company forthe abovc AA has been

and same is being forwarded to bHt for comments. NC decided to dcfer the case'

The case stands deferred to 31 '05'2016'

ctt Nα 2yν創̈ALCν2016驚“羊卜漱li[RNPA

Decision : NC observed that application of the company for the above AA has been

,and same is being forwarded to bHt for comments' NC decided to defer the case'

The case stands defened to 3l '05'2016'

Decision : NC observed that application of the company forthe above AA

una ,unl" is being forwarded to bHt for comments. NC decided to defcr the

S31
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HQ Filc

87 :01/81/050/00539/Aヽ 416/

HQ File

:O1/81/050/00536//ヽ M16/

HQ Filc

89 :01/81/050/00015/AN241 7/

HQ IrilC

90 :01/81/050/00517//ヽ M16/

RLA Filc

:05/23/040/00431/AM16/

RLA File
:56/24/040/00050/AM16/

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:5610004816
22.01.2016

DIPP for comments.

Status:Case
Deferred

Datc:31.05.2016

Status:Case
Deferred

Defer
Date:31.05.2016

NC decided to

l'he case stands deferrcd to 3l .05.2016.

Casc No.:37/24/81-ALC2/2015 Party Namc:JAYBEE

LAMINAT10NS PVT LTD
Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Date:0510397312 Dcfer
15012016

Decision : NC observed that case has been referred to DHI for comments. NC decided to wait
lor their comments and defer the case.

'fhe case stands deferred to 31.05.2016.

Casc No.:34/24/81-Alフ C2/2015 Party Name:TATA PRECISION
INDUSTRIES(INDIA)LTD.,

I)ccision : NC obscrvcd that case has becn rcfcrred tO

、vait brthcir cOmmcnts and defcrthe case.

′
「he case stands deferrcd t0 31.05.2016.

Casc No.:15/2/81¨ALC2/2016 Party｀ ame:JLC

Decision : NC observcd that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer the case.

'l'he case stands deferred to 3l .05.2016.

Casc No.:15/24/81-ALC2/2015 Party Namc:VOITH HYDRO  Meet No/Date:2/81‐

PRIVATE LIヽ 41TED       ALC2/2016
19.04.2016

EI′ECTROMET PVT.LTD.,   IALC2/2016
19.04.2016

RLA F‖ c
:13/24/040/00041/AM16/

RLA Filc

:05/24/040/00530/AM16/

Lic.No/Datc:1310048113  Dcfer
25.01.2016 Date:31.05.2016

Status:Case
Deferred

Lic.No/Date:0510397430 Dcfer
28.012016 Datc:31.05.2016

DHI for comments. NC decided to wait

Mcct No/Date:2/81-

Mect No/Date:2/81‐

ALC2/2016
19.04.2016

Status:Case
Deferred

Decision : NC observed that case has been referred to
for their comments and defer the case.

'l'he casc stands defcrred to 31.05.2016.

Caso No.:13/24/81¨ AI,C2/2015  Party Namc:JAIN METAL
91                     ROLLING MILLS,

F・て十賓
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HQ File               ‐RLA File              Lic.No/Datc:0410161565
:01/81/050/00515/AM16/       :04/24/040/00219/AM16/       29012016

Decision:NC decided ratify the norms forthe above AA as pcr w面 tten comments of MSME
vide ID note No.TL-13024/62/2016-MMM&A― DCMSME dated 31.03.2016(cOpy
enclosed).

RA Fnay take suitablc consequential action accordingly.

Case No.:2/2/81-ALC2l20l6 PartyName:TUBACEX Meet No/Datc:2/8ト Status:Case
DcferredPRAKASH INDIA PRIVATE  ALC2/2016

HQ File

92.:01/81/050/00002/AM17/

IHQ File

93 :01/81/050/00005/ANl17/

HQ File

94:01/81/050/00009/AM17/

t  HQ Filc
95 :01/81/050/00012/AM17/

LIM ITED

RLA File

:52/24/040/00075/AM16/

RLA File

:05/23/040/00452/AM16/

RLA File
:05/23/040/00419//ヽ 4ヽ16/

INDIA PVT.LTD,

RLA Fllc
:05/23/040/00417/AM16/

19.04.2016

Lic.No/Datc:5210041748 Dcfer
2901.2016 Datc:31.052016

Status:Case
Deferred

Datc:31052016

Status:Case
Deferred

Datc:31052016

Datc:31052016

Decision : NC observed that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer thc case.

The case stands deferred to 3l .05.2016.

Case No。 :5/2/81¨ ALC2/2016  Party Name:ARUN
INTERNATIONAL

Mcet No/Date:2/8ト

ALC2/2016
19.04.2016

Meet No/Date:2/81-

ALC2/2016
19.04.2016

Lic.No/Date:0510397464  Dcfcr
02.02.2016

Decision : NC observed that application of the company for the above AA has been received

and same is being forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 3l .05.2016.

Case No.:9/2/81-ALC2/2016  Party Name:ELKAY
TELELINKS LTD.

Lic.No/Datc:0510397504  Dcfcr

Decision : NC observed that application of the company for the above AA has been received

and same is being forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 3 I .05.201 6.

Case No.:1212/81-ALC2l20l6 Pafty Name:GAS TECH Meet No/Date:2/81- Status:Case
DeferredPROCESS ENGINEERING   ALC2/2016

04.02.2016

19.04.2016

Lic.No/Date:0510397520 Dcfcr
0802.2016

Decision : NC observed that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer the case.
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Thc case stands detrred to 31.05.2016.

Casc No.:20/2/81-ALC2/2016 Party Name:MAHARASHTRA Meet No/Date:2/8ト
SEAMLESS LTD         IALC2/2016

:19.04.2016

HQ「 ilC RLA File Lic.No/Date:0510397526 Defcr

96 :01/81/050/00020//ヽ M17/      :05/24/040/00511/AM16/       08.02.2016              Datc:31.052016

Decision:NC observed that application ofthe cOmpany lorthe above AA has been received

and samc is bcing forwardcd to DIPP fOr cOmments.NC dccidcd tO dcfcrthc case.

´
Fhe case stands defcrred lo 31.05.2016.

HQ 1llc

97 :01/81/050/00021/AM17/

HQ IrilC

:01/81/050/00027//ヽ |ヽ417/

HQ Filc

99 :01/81/050/00028/AM17/

RIンA Filc

:05/24/040/00549/AM16/
Lic No/Date10510397527  Defer

Status:Case
Deferred

Status:Case
Deferred

Date:31.052016

Status:Case
Deferred

Status:Case

DeFerred

Dcfer

Casc No.:21/2/81-A12C2/2016 Party Name:SHIVA UTENSILS Mcct No/Date:2/8ト

INDUSTRIES PVT.LTD.,    IALC2/2016
19.04.2016

Decision : NC observed that application of the company forthe above AA has been received
and same is being forwarded to DIPP for comments. NC decided to defer the case.

'l'he case stands deferred to 31.05.2016.

Casc No.:27/2/81-AlJC2/2016   Party Namc:U.K.B. Mect No/Date:2/8ト

.08.022016

ELECTRONICS PVT.LTD.   .ALC2/2016
19.04.2016

RLA Filc
:05/24/040/00518/ノ M`16/

Lic.No/Date:0510397529  Defer Date:
08.022016

Status:Case
Deferred

Lic.No/Date:0910063235  Dcfcr

1002.2016 Datci31 05.2016

Decision : NC observed that application of the company forthe above AA has been received
and same is being lorwarded to DIPP for comments. NC decided to defer the case.

'fhe case stands deferred to 3 I .05.2016.

Case No.:28l2181-Ll,C2/2016 Party Name:VEM Mcct No/Datc:2/8ト
TECHNOLOGIES PVT LTD. ALC2/2016

19.042016

RLA Filc

:09/71/040/00168/AM16/

Dccision : NC observed that application of the company forthe above AA has been received
and same is bcing forwardcd to MoD for comments. NC decided to defer the case.

'l'he casc stands dcferrcd to 3l .05.2016.

Casc No.:30/2/81-AIノ C2/2016 Party Namc:MAYFAIR
INTERNATIONAL

100

Mect No/Date:2/8ト

ALC2/2016
19.04.2016

Lic.No/Datc:0310802487
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:01/81/050/00030/AM17/

Decision:NC observed
received and same is being

HQ File

101 :01/81/050/00010/AM17/

HQ File

102 :01/81/050/00011/AM17/

Decision:NC observed
recelvcd and same ls being

Case No.:6/2/81-ALC2/2016

HQ File

:01/81/050/00006/AM17/

Decision:NC observed
recelved and same ls bcing

103/95/040/00807/AN416/ 1102.2016

RLA File

:10/24/040/00107//ヽ M16/
Lic.No/Datc:1010059410

16.02.2016

The case stands deferred to 31.05.2016.

,Case No.:10/2/81‐ ALC2/2016 Party Name:FCI OEN      Mcet No/Date:2/81-
CONNECTORS LIMITED   ALC2/2016

.                           1                           19.04.2016

that application of the company for the above AA has bcen
forwarded to DIPP for comments. NC dccided to defer the casc.

Status:Casc
Deferred

RLA File

:10/24/040/00106/AM16/

Lic.No/Datc:1010059409 Dcfcr

16.02.2016 Date:3105.2016

Datei3 1.05.2016

Status:Case
Deferred

Defer
Date:3 I .05.2016

AA has been

defer the case.

Decision : NC observed that application of the company for the above AA has been

received and same is being forwarded to DeitY for comments. NC decided to defer the case.

The case stands deferred to 3l .05.2016.

Case No.:11/2/81-ALC2/2016 Party Name:FCI OEN      Mcct No/Datc:2/8ト
CONNECTORS LIMITED   ALC2/2016

19.04.2016

that application of the company for the above
forwarded to DeitY for commcnts. NC dccidcd to

The case stands deferred to 3l .05.2016.

Party Namc:DYNAMIC
CABLES PVT LTD.

RLA Filc

:13/24/040/00044/AM16/

Meet No/Date:2/8ト

ALC2/2016
19.04.2016

Status:Casc
Deferred

ｎ
υ

l′ ic No/Datc:1310048136 Dcfer

24022016 Datc:31 052016

that application of the company for the above AA has becn

forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 31.05.2016.

Case No.:7/2/81-ALC2/2016  Party Name:DYNAMIC
CABLES PVT.LTD

HQ File

104 101/81/050/00007/AM17/

RLA File

:13/24/040/00039/AM16/

Lic.No/Datc:1310048137 Detr
24.02.2016

Mcet No/Datc:2/8ト

ALC2/2016
19.04.2016

Status:Case
Defcrred

Date:3105.2016

Decision : NC observed that application of the company for thc abovc AA has becn
received and same is being forwarded to DIPP for comments. NC dccidcd to defer the case.

The case stands deferred to 3 I .05.201 6.
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‐Case No.:3/2/81-Alゴ C2/2016  Party Namc:ALSTOM INDIA Meet No/Date:2/81-    status:Case  l
LIMITED,              ALC2/2016          Deferred

19.04.2016                          1

HQ Filc              RLA Filc             lLic.No/Date:0510397779 1Defer      l

105 :01/81/050/00003/AM17/      :05/23/040/00466/AMl`/      10103.2016             Date:31.05.2016.

Dccision:NC obscrved that application of the company for the above AA has beenl
receivcd and samc is being forwarded to DHI for comments.NC decided to deferthe casc.   |

´
「 he case stands defcrred t0 31.05.2016.

Case No。 :18/2/81-ALC2/2016 Party Name:KEIINDUSTRIES Meet No/Date:2/81-    status:Case  ‐
LIMITED              ALC2/2016          Deferred    l

19.04.2016                          1

HQ Filc              RLA Filc             Lic.No/Datc:0510397777 Defer      ‐

106 :01/81/050/00018/A～117/      :05/23/040/00512/AM16/      01.o3.2016             Datc:3105.2016

Decision : NC observed that applicatiOn of the cOmpany fOr the above AA has beenl

received and same is being forwarded to DIPP for colninentso NC decided to deferthe case.  |

The case stands deferred t0 31.05.2016.

Casc No.:19/2/81-ALC2/2016 Party Name:KEIINDUSTRIES Mect No/Datc:2/81‐     status:Case
LIMITED              ALC2/2016          Deferred

19.04.2016                          1

HQ F‖c                RLA File               Lic.No/Date:0510397778 Defer
:01/81/050/00019/Aレ 117/       :05/23/040/00510/AM16/      101.03.2016              Date:31.05.20161
107 Dccision : NC Observed that hard cOpy Of application fOr the above AA has not beenl

reccived from thc concerncd RA. NC decided tO scnd a rcrllindcr tO cOncerned RA tol

for、vard thc cOpy ofthc appHcation fOr cxanlination and defer thc casc.                   |

Thc casc stands defcrrcd to 31.05.2016.

Casc No.:1/2/81-ALC2/2016  Party Namc:KEIINDUSTRIES Mcet No/Date:2/81-    status:Case

LIMITED              ALC2/2016          Deferred
19.04.2016                           1

HQ IrilC                RLA Filc               Lic.No/Date:0510397805 Defer

108 :01/81/050/00001/AM17/      105/23/040/00522/AM16/      o2.03.2016             Date:31.05.2016

Decision : NC obscrved that application of the cOmpany for the above AA has beenl

rccc市ed and samc is being fOrwardcd to DIPP for commcnts.NC decidcd to dcfer the case。

Thc casc stands deferred t0 31.05.2016.

Casc No.:31/2/81-ALC2/2016 Party Namc:PREMIER      Mect No/Date:2/8卜     Status:Case  l
INDUSTRIAL           ALC2/2016         DeFerred    l

lo9                    CORPORAT10N LIMITED   19.04.2016
HQ File               RLA Filc              Lic.No/Date:0310802976 Defer       l
:01/81/050/00031/AM17/      :03/95/040/00740/Aヽ 416/      02.03.2016             Date:31.05.2016
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Decision : NC observed that application of the company lor the abovc AA has becn
received and same is being forwarded to DIPP for comments. NC decided to defer the case.

The case stands deferred to 3 I .05.2016.

Omine Agenda for Mecung No.02/81 datcd 31.05。 2016

Sl.No.54

Case No. AR- M/s. Powergear Limited
Mceting No.02/81 F.No.01/81/50/798/AM07/DES― ll
Dated:-19.04.2016 RA File No.07/24/040/00693/AN107/

Subject:- Request for amendment in ad-hoc Norms in respect of Advancc
License No. 071 0049603 dated I 5.01 .2007.

Decision :NC observed that reply of the company has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 3l .05.2016.

SI.No. くυくυ

Case No. AR- M/s. Narayan Powertech Pvt. Ltd.

Meeting No.02/81 F.No.01/81/50/1642/AM04/

Dated:-19.04.2016 RA Filc No.34/82/040/00191/AM04/

Subject:- Request fbr flxation ofNorrns in respcct ofAdvance Authorisation

No. 3410009867 datcd 04.03.2004.

Decision : NC observed that reply of the company has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 31.05.2016.

SI.No. 56

Case No.AR¨ M/s. Crompton Greaves Limited
Meeting No.02/81 F.No.01/81/50/00262/AM14/
Dated:-19.04.2016 RA File No.03/94/040/O1127/AM13

Subject:- Request for ratification of Norms in respect of Advance
Authorisation No. 03 I 07 461 62 dated 2l .08.2013.

Decision : NC observed that reply of the company has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 31.05.2016.

SI.No.57

Case No. AR- M/s.MC Com lndustries(India)Pvt.Limitcd

Mcetin2 No.つ 2/81 F.No.01/81/50/416/AM14/DES― II
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[)ated:-19.04.2016 RA File No.03/95/040/000615/AM14
Subject:- Ratincation of norms in respect of Advance Authorization No.

0310756580 dated 01.11.2013.

Decision : NC observed that reply of the .on,
NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 3 I .05.2016.

SI.No.58

Case No. AR- M/s. MPP'l'echnologies Pvt. Limited
Ш gNo.02/81 Fo No.01/81/50/141/AM09/DES― II
Datcd:-19.04.2016 RA Filc No.o7/24/040/00052/AM09
Subject:- Modiflcation ofnorms flxed in respect ofAdvance Authorization

No.0710057471 datcd 19.05.2008.                       .
I)ecision:NCobservedthatreplyofthecompanyha
decided to wait for their comments and defer the case.

l'he case stands deferred to 31.05.2016.

SI.No.59

Case No. AR- M/s. Toshiba Transmission & Distribution systems gndia; p.ivate
Limited

Meeting No.02/81 F.No.01/81/050/0013/AM15/DES― II
1)atcd:- 19.04.2016 RA File No.09/24/040/00533/AM15
Subjecl: Modincation ofttxed norms in respect ofAdvance Authorization

No.0910061536 datcd 16.01.2015.
Decision:NCobservedthatcasehasbeenreferredtoDHIfo
lor their comments and defer the case.

'l'he 
case stands deferred to 31.05.2016.

Si.No.60
Case No. AR- M/s. Siemens Limited
Mceting No. 02181 F.No.01/81/050/106/AM15/DES― II
1)ated:- 19.04.2016 RA File No.03/95/040/01013/AM14
Subjecl:

WTePr」:H贈・畷品捌/咄酬

'電

願爾票
against thc advancc authorizatiOn nO.310664666 dated i4.ll.2011

lon Greaves.
Dccision : NC observed that case has been referred to
for their comments and defer the case.

-!h._rqq" 
stards d"ftrr"d t. 3 I .05.20 I 6.

DHI for comments. NC decided to wait
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Meeting No. 02181 F.No.01/81/50/315/AM13/DES¨ II

Dated:-19.04.2016 RA Filc No.03/95/040/00442/AM13

Subject:- Modification/amendment of fixed norms in respect of Advance

License No. 03 10710210 dated 24.09.2012.
Decision:NC decided to modify the norms for abovc AA as perthe written commcnts of thc

DIPP vide their U.0.No.12/32/2016-TSW/61-AR dated 19/04/2016 as under:

OD of import item may be corrected as "812.8 mm (32 inches)"

As export was made prior to ratification of norms in NC mecting No. 19/81 dated

18.12.2012 and net weight of export item has been indicated in Shipping Bill and as per

drawing of the export item its total Bend length is 6223 MM, words "Bend Arc Length:

6233 mm" suffixed with the description of export product in NC meeting No. l9l81

dated I 8.12.2012 may be omitted.

RA may take suitable consequential action accordingly.

1.

2.

Sl.No.62
Casc No.AR― M/s. Met Trade (lndia) Limited

McetinA No.02/81 F.No.O1/81/050/00219/AM13/DES.H

Dated:-31.05.2016 RA File No.05/24/040/00168/AⅣ l13/

Subject:- Modification/amendment of fixed
Authorization No. 051033 I 816 dated

norms in rcspect

09.08.2012.

oll Advance

ffihatcasehasbeenreferredtoMSMEforcomments.NCdecidedto
wait for their comments and defer the case.

The case stands deferred to 3 I .05.201 6.

SI.No.63

Case No.AR― M/s. MC Com Industries (lndia) Private Limited

Meeting No.02/81 F.No.01/81/050/00073/AM14/DES.H

Dated:― 19.04.2016 RA File No.03/95/040/01054/AⅣl13/

Subject:- Ratiflcation of norms in respect of Advancc Authorization No.

0310729610 dated 26.03.2013.

hasbeenreferredtoMSMEforcomments.NCdecidedto
wait for their comments and defer the case.

The case stands deferred to 3 I .05 .20 1 6.

Sl.No.64
Casc Noo AR¨ M/s. LM Wind Power Blades (lndia) Pvt. Limitcd
Meeting No.02/81 F.No.01/81/050/00080/AM16/

Dated:-19.04.2016 RA Filc No.07/24/040/00435/AM15/

Subject:- Fixation of norms in respect of advance authorization no.0710107924

dated 25.03.2015.

Decision : NC observed that case has been referred to C &PC for comments. NC decided to
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wait for their comments and defer the case.

'fhe case stands deferred to 31.05.2016.

SI.No.65

(〕 asc No.AR― M/s. LM Wind Power Blades (lndia) Pvt. Limited
Mccting No.02/81 I「 .No.01/81/050/00092/AM16/
Dated:-19.04.2016 RA File No.07/24/040/00441/AM15/
Subject: Fixation of norms in respect of advance authorization no.0710107923

dated 25.03.2015.

Decision : NC observed that case has been referred to C&PC for comments. NC decided to wait
lor their comments and defer the case.

'l-he case stands deferred to 3 I .05.2016.

SI.No.66

Case No. AR- plast Limited

Mccting No.02/81 F.No.01/81/050/00161/AM16/
I)atcd:_ 19.04.2016 RA File No.05/23/040/00052/AM16/
Subjcct: Ratincation Of norms in respect of Advance AuthorizatiOn No.

0510394297 dated 19.o5.2015.
Dccision:NC dccidcd tO ratify the nOrms br above AA as per the wntten comments of

C&PC vidc their O.M.No.460H/36/2010-PC― II dated 19/04/2016(copy enc10scd).

塁                                      _

the

Sl.No.67

⊆塁§2 NΩ :△塁二   l lyl`塁 :△三旦,India lン imited
Mecting No.02/81 F.No.01/81/050/00536/AM.15/

I)atcd:‐ 19.04.2016 RA File No.08/24/040/00402/AM15/

Subject:- Modification/amendment in
authorization no. 08 10134521

flxed norms in
dated 05.02.2015.

respect of advance

item has

the DIPP

1り ecision : NC dccidcd that status quo may be maintained as thc quantity of import

bcen a‖ Owed as applicd i.c. 318MT fOr abOve AA as perthe written cOmments of
vidc thcir U.O.No.12/32/2016¨ TSW/67-AR dated 19/04/2016.

RA may take suitable consequential actiOn accOrdingly.

SI.No.68

Case No. AR- M/s.'foshiba Transmission
t.imited

& Distribution Systems (lndia) Private

Meeting No. 02181 17.No.O1/81/050/00333/AM16/
[)atcd:_19.04.2016 RA Irile No.09/24/040/00381/AM16/
Subject:- Modification/amendment in fixed norms in respect of advancJ

4uthorization no. 0910062658 dated 24.09.2015.
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Decision : NC observed that reply of the company has been received and same is being

referred to DHI for comments. NC decided to defer the case.

The case stands deferred to 3l .05.2016.

F~

卸

SI.No.69

Case No. AR- M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
Mceting No.02/81 F.No.01/81/050/00274/AM16/

Dated:-19.04.2016 RA Filc No.09/24/040/00210/AM16/

Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 09 I 0062329 dated I 3.07 .20 I 5.

Decision : NC observed that reply of the company has been received and same is being

referred to DHI for comments. NC decided to defer the case.

The case stands deferred to 3l .05.2016.

Sl.No.70
Case No.AR‐ M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
Mecting No.02/81 F.No.O1/81/050/00252/AM16/

Dated:… 19.04.2016 RA Filc No.09/24/040/00111/AM16/

Subject:- Modificat
authorizat

on/amendment in fixed norms in respect of advancc

on no. 09 I 0062 140 dated 05.06.20 I 5.

Decisi,on : NC observed that reply of the company has been received and same is being

referred to DHI for comments. NC decided to defer the case.

The case stands deferred to 3 I .05.201 6.

SI.No。 71

Case No. AR M/s. Asiatic Electrical & Switchgear Private Limited

Meeting No.02/81 File No.01/81/050/00296/AM10/

Datcd:― 19.04.2016 RA Filc No.05/23/040/00092/AⅣl10/

Subject:- Modification/Amendment of ratified norms in respect of Advance

Authorization No. 0510252108 dated 09.1 L2009.

Decision : NC observed that case has been referred to DHI for comments. NC decided to wait

for their comments and defer the case.

The case stands deferred to 3 I .05.2016.

SI.No.72
M/s. Eastcrn Copper Mfg. Co. Pvt. LimitedCase No.AR
File No.O1/81/050/00353/AM16/Mecting No.02/81

RA File No.02/24/040/00130/AM16/Dated:― 19,04.2016

Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0210206236 dated I 5.10.201 5.

yttl

Subject:-

`′ SlNG哺 34



Decision : NC observed that case has been referred to DIPP for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to 3 I .05.201 6.

SI.No.73

Casc No. AR M/s.Tcma lndia Iン imitcd

Mccting No. 02181 17.No.01/81/50/466/AM05

Datcd:― 19.04.2016 RA Filc No.03/24/40/01255/AM05
Subject: Ratiflcation of norms in respcct of Advance AuthorizatiOn No.

0310288604 dated 27.08.2004.

Decision : NC observed that case has been referred to DIpp
for their comments and defer the case.

'fhc case stands deferred to 31.05.2016.

for comments. NC decided to wait

SI.No.74

Case No. AR M/s. Cee Dee MetalAlloys (P) Limited
Mecting No.02/81 Filc No.01/81/050/00636/AM15/
Datcd:- 19.04.2016 RA Filc No.07/24/040/00352/AM15/
Subject: Modification/Amendment of ratified norms in

Authorization No. 0710107380 dated 07.01 .2015.
respect of Advance

Decision:NCdecidedtomaintainstatus-quoforaboveAAaSp
DIPP vide their U.o. No.l2l32l20 t 6-T5W/74-AR dared t9lo4l2ol6as under :

l. The quantity of import item has been allowed as 1.02 Kgs./Kg. content in the export
item taking clue from SION C-1189.

2. Norms applied by other firm for the manufacture and export of same product(Zinc Wire)
from Zinc Ingots.

RA may take suitable consequential action accordinslv.

Sl.No,75

Case No. AR M/s. Cee Dee MetalAlloys (P) Limited
Mccting No. 02181 Filc No.01/81/050/00145/AM16/

Dated:- 19.04.2016
Subjectr

RA Filc No.07/24/040/00048/AM16/

Modincation/Amcndment of ratined norms in respect of Advance
Authorization No.0710108283 datcd 28.05.2015.

Decision : NC decided to ratify the norms for above AA as per the *.itt"n .on r.,ents of tt .
O/o the DC(MSME) vide their ID note. No.30(109)/15-ME dated 06.04.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

SI.No.76

Casc No. AR M/s. Cce Dee Metal Alloys (P) Limited
Mccting No.02/81 Filc No.01/81/050/00146/AM16/
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Datcd:-19.04.2016 RA File No.07/24/040/00072/AM16/

Subject: Ratification of norms in respect of Advance Authorization No.
07 I 0 I 08322 dated 05.06 .2015 .

Decision : NC decided to ratify the norms for above AA as per the written comments of the
O/o the DC(MSME) vide their lD note. No. 30(95y15-ME dated 06.04.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

SI.No. 77

Case No. AR M/s. K J V Alloys Conductors Pvt. Limited
Meeting No. 02181 File No.01/81/050/00628/AM15/

Dated:-19.04.2016 RA File No.50/24/040/00018/AM15/

Subject: Ratification of norms in respect of Advance Authorization No.
50100021 82 dated I 3.01.201 5.

Decision : NC observed that case has been referred to DIPP for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to 3 I .05.2016.

SI.No.78

Case No. AR M/s. Gargi Enterprises

Meeting No. 02181 File No.01/81/050/00137/AM09/

Dated:… 19.04.2016 RA File No.07/24/040/00866/AM08/

Subject: Modification of ratified norms in respect of Advance Authorization No.

07 | 00567 67 dated 02.04.2008.

Decision : NC observed that case has been referred to C&PC for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to 3 I .05.20 I 6.

Sl.No.79

Case No. AR M/s.Shetron Limited

Meeting No. 02181 File No.01/81/050/00669/AM09/

Dated:-19.04.2016 RA File No.07/24/040/00556/AM09/

Subject:- Ratification of norms in respect of Advance Authorization No.
0710062327 dated 09.01 .2009.

Decision : NC observed that case has been referred to DIPP for comments.
for their comments and defer the case.

The case stands deferred to 3 I .05.201 6.

NC decidcd to wait

Sl.No.80

M/s. Asian Colour Coated Ispat LimitedCase No. AR
File No.O1/81/050/00104/AM13/Meeting No. 02181

Datcd:¨ 19.04.2016 RA File No.05/23/040/00023/AM13/

Ratification of norms in respect of Advance Authorization No.

\n^.\fu<1? qrTrY- n=sf<-
.\/:^' t.. i\,,r\rrft<;\.:a\.AF

_:'. ) r:.,.-..14 [.1i!:ir-... $..,f.rrrtiFi -.,i.,.: r).:,....:;.., I .:r:i (i:iiccr
- -' 1':' | ' '- : tuCli. r.-. ,ri f ,.i :,;i,r T.eda

ir;1 -l ,:. ,r: ,r.irrrerc....n
u(...,,-. , r,",26p. i.lq.1i 2s161



0510323627 datcd 01.05.2012.

Decision : NC decided to ratify the norms for above AA as per the *ritt"" corrents "f the
MoS [J.O. No. 2(10)12012-'fW dated I 4.03.2016 (copy enclosed).

RA may take suitable consequential action accordinslv.

SI.No.81
Case No. AR M/s. Associated Cables Private Limited
Mccting No.02/81 I「 .No.O1/81/050/00504/AM15/
I)atcd:― 19.04.2016 RA File No.03/94/040/00630/AM15/
Subjecl:- Modiflcation of ixed norms in respect Of advance authorization no.

0310790115 dated 10.10.2014.

Decision : NC observed that case has been referred to DIPP for co-mentr NC decided to wait
lor their comments and defer the case.

'l'he case stands deferred to 31.05.2016.

SI.No.82

Mceting No.02/81 Ir.No.01/81/050/00027/AM15/
I)atcd:_ 19.04.2016 RA Filc No.34/24/040/00259/AM14/
Subjcct: FixatiOn ofnOrrns in respect ofAdvancc AuthorizatiOn No.3410039133

dated 29.01.2014.

Decision : NC observed that case has been .e
Ibr their comments and defer the case.

'l'he case stands deferred to 3l .05.2016.

SI.No.83
Case No. AR Ⅳ1/s.Asta lndia Private Limitcd

Mccting No. 02181 「 .No.01/81/050/00463/AM15/
I)atcd:_19.04.2016 RA Filc No.34/24/040/00087/AM15/
Subject:- FixatiOn of norms in respect of Advance Authorization No.3410040397

dated 23.07.2014 of M/s. Asta lndia Private Liinited.

1,Cclslon:Nじ Obscrvcd that casc has bcen referred to DIPP for comments.NC decided to wait

「or thcir cOnlinents and defcr thc casc.

´
Fhc casc stands deferred to 31.05.2016.

Sl.No. 84

Casc No. AR M/s. Asta lndia Privatc Linlitcd

Mceting No.02/81 Ir.No.01/81/050/00074/AM15/
I)ated:_ 19.04.2016

Su-Ujcct:

RA Filc No.34/24/040/00285/AM14/

「
ixation of nOrms in rcspect Of Advance Authorization No.3410039465

dated 10.03.2014.

l)ecision : NC obscrv ed that case has been referred to DIPp for comments. NC oeciaeo to *ait
篠
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for their comments and defer the case.

The case stands deferred to 3l .05.2016.

Slo No. 85

Case No.AR M/s. Perma-Pipe India Private Limited, Gandhidham-Kutch.

Meeting No. 02181 F.No.01/81/171/633/AM16/DES.H

Datcd:-19.04.2016 KASEZ Filc No.37/24/040/00002/AM13/

Subject:- Fixation of norms in respect of Advance Authorization No. 3710001977

dated 16.08.2012.

ffithatcasehasbeenreferredtoDIPPforcomments'NCdecidedtowait
for their comments and defer the case.

The case stands deferred to 31.05.2016.

SI.No. 86

Case No. AR M/s.RSAL Stccl Privatc Limitcd

Meeting No. 02181 F.No.01/81/050/00001/AM16/DES.H/

Dated:‐ 19.04.2016 RA File No.56/24/040/00045/AM15/

Subject:- Fixation of norms in respect of Advance Authorization No.5610004520

dated 21.01.2015 of M/s. RSAL Steel Private Limited.
fythenormSforaboveAAasperthewrittencommentSo|thc

MoS U.O. No.2(23)12015-TW Vol.l dated 16.02'2016 (copy enclosed).

RA may take suitable consequential action accordingly

Sl.No. 87

Case No.AR M/s. Sapa Extrusion India Private Limited

Meeting No.02/81 F.No.01/81/050/00382/AM15/

Dated:-19.04.2016 RA File No.07/24/040/00177/AM15/

Subject:- Modification of fixed norms in respect of advance authorization no.

07101 06577 dated 27.08 .2014.
Decision : trc observed that case has been referred to DIPP for comments. NC decided to wait

for their comments and defer the case.

The case stands deferred to 31.05.2016.

Date:06.05.2016
Place: New Delhi

n\\9,-
(Vinod lir*u, Kashyap)

Foreign l'rade Development Officer
ft;1]q rPqvrT .ttrrq
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NC Meeting dated 1910412016- Case No. 24121181 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310038262 dated 27.12.2011)

Advance authorization may be ratified as under:

l. Words " XLPE Insulated, PVC Sheathed with Bare messenger wire" may be suffixed
with the description of export items at Sl. No. I to 5.

Words " Armoured, PVC Sheathed" may be suffixed with the description of export item
at Sl. No. 6.

Net weight of 148.361 MT, 53.91 MT, 78.344 MT, 31.92 MT,381.397 MT & 40.221
MT may be specified with quantities of export items at Sl. No. 1 to 6 respectively.
Quantities of import item at Sl. No 1,4,7,10 & 13 viz. Alumimium Ingots may be
allowed as 49855 Kgs., 19530 Kgs., 32024 Kgs., 15090 Kgs. & 188328 Kgs.
respectively on net to net basis in export items at Sl. No. I to 5 respectively as claimed by
the firm.
Quantity of import items at Sl. No. 16 viz. Alumimium Ingots may be allowed as

applied for i.e. 4785 Kgs. being less than the net content in export item at Sl. No. 6.

Quantities of import items at Sl. No 2, 5,8, 11, 14 & 17 viz. XLPE Compound may be
allowed as applied for i.e. 10355 Kgs.,4062 Kgs., 6640 Kgs., 3300 Kgs., 41054 Kgs. &
709 Kgs. respectively being less than the net content in export items at Sl. No. 1 to 6
respectively.

Quantities of import items at Sl. No 3,6,9 & 18 viz. PVC Compound may be allowed
as applied for i.e. 30690 Kgs., 12038 Kgs., 19729 Kgs. & 2168 Kgs. respectively being
less than the net content in export items at Sl. No. | ,2,3 & 6 respectively.

Quantities of import items at Sl. No 12 & 15 viz. PVC Compound may be allowed as
7440 Kgs. & 89272 Kgs. respectively on net to net basis in export items at Sl. No. 4 & 5

respectively as claimed by the firm.
Quantities of import items at Sl. No 19 & 23 viz. Copper Tape may be allowed as
7639 Kgs. &, 11196 Kgs. respectively on net to net basis in export items at Sl. No. I & 5

respectively as claimed by the firm.
10. Quantities of import items at Sl. No 20,21,22 &24 viz. Copper Tape may be allowed as

applied for i.e. 440 Kgs. , 531 Kgs, 168 Kgs & 100 Kgs. respectively on net to net basis
in export items at Sl. No. 2,3,4 & 6 respectively.

Norms committee may take a view

2.

3.

4.

Depart】ment of lndustrial Policyど髭Promotion

(TSW)

dated 19/04/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1910412016- Case No. 34/21181 (M/s Dynamic
(Advance Authorization No. 13f 0043068 dated 21.05.2013)

NorIIIs Committee Ⅱ

DIPP No.12/32/2016-TSW/06 dated 19/04/2016

協 ノゼ「

Cables Pvt.Limited)

Advance authorization may be ratified as under:

1. Words " XLPE Insulated & Sheathed" may be suffixed with the description of export

item at Sl. No. 3.

2. Net weight of 104.326 MT, 1.451 MT, 1.042 MT, 11.496 MT & 0.923 MT may be

specified with quantities of export items at S1. No. I to 5 respectively.
3. Quantities of import items at Sl. No I & 3 viz. Alumimium Ingots may be allowed as

applied for i.e. 74817 Kgs. & 990 Kgs. respectively on net to net basis in export items
at Sl. No. I &2 respectively.

4. Quantities of import items at Sl. No 2 & 7 viz. XLPE Compound may be allowed as

29487 Kgs. & 835 Kgs. respectively on net to net basis in export items at Sl. No. 1 &
3 respectively as claimed by the firm.

5. Quantity of import item at Sl. No 4 viz. XLPE Compound may be allowed as applied for
i.e. 462 Kgs. on net to net basis in export item at Sl. No. 2 .

6. Import item at Sl. No. 5 may be deleted.
7. Quantities of import item at Sl. No 6, I & 9 viz. Copper Wire Rods may be allowed as

applied for i.e. 208 Kgs., 11496 Kgs. & 566 Kgs. respectively on net to net basis in
export items at Sl. No. 3,4 & 5 respectively.

Norms committee may take a view

(S.K.Jain)
Development Officer
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Departl■ent of lndustrial Policy“ 髭Promotion

(TSW)

1
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NC Meeting dated 1910412016- Case No. 25121181 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 13100445f9 dated 26.09.2013)

Advance authorization may be ratified as under:

l. Words " Copper Conductor" may be suffixed with the description of export items at Sl.
No.1, 2 &. 3.

2. Net weight of 66.516 MT, 3.348 MT 1929 MT may be specified with quantities of
export items at Sl. No. I ,2 & 3 respectively.

3. Quantities of import items at Sl. No 1,3 &,5 viz. Copper Wire Rods may be allowed as

applied for i.e. 265t0 Kgs., 1656 Kgs. & I107 Kgs. respectively on net to net basis in
export items at Sl. No. I ,2 & 3 respectively.

4. Quantities of import items at Sl. No 2, 4 & 6 viz. XLPE Compound may be allowed as

applied for i.e. 40006 Kgs., 1692 Kgs. & 822 Kgs. respectively on net to net basis in
export items at Sl. No. 1,2 & 3 respectively.

Norms committee may take a view

5./ l5)\1r.
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 12132/2016-TSW/09 dated 19 /0412016

,
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z1jql[Q6t5Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (VolJ) of Advance
Authorization (AA) No 1110028112 dated 20.11.2014 - M/s Nationat Steel & Agro
lndustries Limited; lndore.

DGFT may refer to the UO Note No 01/81/50/AM-15-DES-il/42 dated
17.12.2014 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore has been forwarded to Ministry of Steel for ratification of the above
mentioned Advance Authorizations.

It may be noted that the export product is covered under SION C 473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per
Engineering Table No 2. The quantity of Hot Rolled Alloy steet sheets/strips/wide
coils of relevant grade has been allowed based on content basis as per SION C473.
The quantity of items of import to be allowed under the aforesaid AA has been
calculated for per tonne of export product in the Excel sheets enclosed herewith for
further necessary action. fhtftr/C

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Telefax: 011-23062490

Encl: as above

Shri P Bhawan,New Delhi
Ministry Of Steel U O No 2(9)/2014-7W∨ o「 l dated 10 03 2016
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SI No Advanced
Authorisatio
n No. & Date

Description of ltem of
Export

Quan■ty of
Export MT

Thickness

(MM)

Zinc

Coating in

(gms′m2)

Quantity of lnput per ton of export product
Zinc(Kg) Hot Ro‖ed

A‖oy Steel

Sheets′

Strips′ Wide
CoHs of

relevent
‐●●rl●

`κ"ヽ

Ro‖ng M‖ :

Ro‖s(Kg)
Ro‖ ing O‖

(Kg)

Stee:

Strapping

(Kg)

1 1110028112
dated

20112014

Cold rolled
Galvanized/Galvannealed (

Plain/Corrugated) Alloy Steel
Sheets/strips/wide coils of
relevent grade having
thickness 0.14 mm to 1.50
mm and having Zinc coating

80 -90 gms/m2

4940550

1035096 014 80 744 1,0348 125 035 200

2669760 014 90 959 110108 125 035 200

459192 015 90 894 1,0180 125 035 200

150000 048 90 744 1,0348 125 035 200
151 178 020 90 669 1,0432 125 035 200

50506 040 90 351 1,0788 125 035 200

100450 050 90 278 1.0870 125 035 200

25888 060 90 230 10923 425 035 200

74552 070 90 196 1,0961 125 035 200

48256 080 90 171 1,0989 125 035 200

48732 090 90 151 11011 125 035 200

50586 120 90 14 5 1,1051 125 035 200

25386 140 90 98 1,1070 125 035

50968 150 90 91 1,1078 125 035 200
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Ministry of Heavy Industries & Public Enterprises

Department of HeavY IndustrY
TSW(B) Section

Subject: Application of IST STEASALIT transformer for ratification of
norms of AA no - AA no 2210015181 dt 30-01-15

DES-II, DGFT may kindly refer to the above mentioned AA of M/S

IST STEASALIT transformer. The firm's reply does not answer to
points raised by this office letter of dated O4-t1-15'( Copy
enclosed). DGFT is requested to get the above inforgatQn to
examine the request. 

M &a
Development Officer

01-04-16

DGFT,「 FDO′ DES¨ II
Deptt,of HI′ UO No3(59)/15-TSW(B)

“       :,,、 1′ イコうo'い
|

dated
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSWLB) Section

Su●CCt: Application of M/s JST Stesalit Transhrmers Pvt.Ltd.for ratincation

of nornl of AA No.2210015181 dated 30.01_.2015

Referencc: DGFT ID Note No.01/81/50/675/AM 15/DES― I1/234 Dated
Ol.10.2015。

O/o DGFT may refer to firm's reply dated nil forwarded to this office
under above reference. It is observed from the reply that copy of advance
authorization and the working out calculation for the quantity of input
requirement has not been furnished along with the reply. This office is therefore
not in a position to support the proposal.

This issue with the approval of IA(KKT).

懲血♂イ∫
Sr.Dcvclopmcnt Officcr

「

FDO,DES―II,DGr.
DHI UO No.3(59)/2015/TSW(B)/ dated 04.11.2015.
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Department of Industrial Policy & Promotion
(rsw)

37
t1 , o4, 2o16

NC Meeting dated 1910412016 - Case No. 32121181 (lWs Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047839 dated 17.04.2015)

Firm may be asked to submit the following information:

1. Voltage rating of cables
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import item, if any.

Norms committee may take a view

｀6

Norms Committee II
DIPP No. 1213212016-TSW37 dated 19 10412016

(S.K.Jain)
Development Oflicer
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NC Meeting dated 19/04/2016-Case No.2/24/81(M/s Larsen&Toubro Limited)(Advance
Authorization No。 0310796879 dated 25.06.2015)

Advance Authorization may be ratified as under on repeat basis:

Net empty weight of export product may be specified as 473.89 MT.
Import items at Sl. Nos. 1 to 4 shall be of relevant grade and thickness as

contained in the export product.

Quantity of import item at Sl. No. I may be allowed 1.0392 Kgs./Kg. content in
the export product as claimed by the firm.
Quantity of import item at Sl. No. 2 may be allowed 1.03 Kgs./Kg. content in the
export product as claimed by the firm.
Quantity of import item at Sl. No. 3 may be allowed as 115914 Kgs. as
1.05 Kgs./Kg. content in the export product.

Quantity of import item at Sl. No. 4 may be allowed as 31594 Kgs. as

1.03 Kgs./Kg. content in the export product.

Norms committee may take a view
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Department of HeavY IndustrY
TSW (B) Section ′9'οク・″κ

Ref: AA No 3410041526 Alstom Vadodra'

Export product: Stator Core laminations for 417 MW Hydro Electric Generator- The weight per

unit 288.33 MT is to be incorporated in the AA'

DyDGF丁 ′DES― ll

丁SWB3/214/2015 dated 29/3/2016

リ

lmport

This has the aPProval of JS

t-
(k.r.riwarl)

1.1lKg/kg cOntentin EPヒlectttcal Sieel cRNGO coiLO・ 5mm thick― Varnished

1.1lKg/kg cOntentin EPElectrical Steel CRNGO co‖ 0.5mm thick― Unvarnished

As perA/1isc‖ C-1647

―lt―

S.No ltem Ouantitv Per unit

1

2

3 Ventilation sPacer Net to net/GN4

4 Thinner
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification ofAdvance Authorization No 0310 800028 dated 04.11'2015

DGFT may refer to their Uo No 01/81/501 432 IAM-16IDES-2178 dated 14.01.2016 for

ratification of above mentioned Advance Authorization of M/s JSW Steel Coated

Products Limited was forwarded to Ministry of Steel for ratification of the above

mentioned Advance Authorization.

ln the above connection, it may be noted that Ministry of Steel vide UO of even No

dated 09.02.2016 had requested DGFT to ask the applicant for furnishing the breakup

of thicknesses to be exported and quantity thereof and calculation of quantity of import

items strictly as per SION under the aforesaid AA. The applicant vide their email dated

13.04.2016 informed DGFT the detail of the quantity, thicknesses and coating weights

to be exported under the aforesaid licence.

It may be noted that the export product is covered under SION C 473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per
Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/ships/wide coils
of relevant grade has been allowed based on content basis as per SION C473. The
quantity of items of import to be allowed under the aforesaid AA has been calculated for
per tonne of export product in the Excel sheets enclosed herewith for further necessary
action. 

@q-
(S.K.Bhatnagar)

Deputy lndustrial Adviser

ri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.

19042016inistry of Steel U O No 2(26)/2015打 D dated
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Si.No Advanced
Arrlh6ricelio

Description of ltem of Export Quantity
of Export

MT

Thickness

(MM)

Zinc

Coating in

(gmsノm2)

Quantity of lnput per ton of export product

n No.&Date Zinc(Kg} Hot Roi:ed
Alioy Steel

sheets′

Strips′ Wide
Coils of

relevent

grade(K9)

Rolling

Mi‖ Roils

{Kg)

Ro!!ing

Oil{Kg〕

1 0310800020 Cold rolled Galvanized/Galvannealed
(Plan/corrugated) Alloy Steel Sheets/ Stripsi
Wide Coils of relevent grade having thickness
0.14 to 2.00 mm and zinc coating 90 -275

gms/m2

10009.000

dated

04112015 600000 958C

1500000

20000C 1029C 035

30000C 81 92 10264

590900C 12719 9758

600000 8231 10260 125

10000C 2777 1087C

40000C 050 275 838 10243 036

50000 6924 10406 03[

200000 10520

50000 408〔 10723

5000C 2748 1087e 035

5000C 200 27〔 2044 10951
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ごDepartl■ ent of lndustrial Policy“ L Promotion

(TSW)

NC Ⅳ【eeting dated 19/04/2016¨ Case No.32/24/81(M/s MOntex Glass Fibre lnd.PVt.
Limited)(Advance Authorization No。 0310800580 dated 02.12.2015)

Advancc Authorisation may be ratifled on repeat basis as undcr as per their

Advance Authorization No. 0310791833 dated 09。 12.2014 ratifled in NC inecting

No.8/81 dated 28.07.2015:

1. Quantity of export product may also be specified as 365855 Sq, Mtrs. in

addition to its weight.
2. Quantity of import item at Sl. No' 1

inclusive of a wastage of 5.30 o/o 
.

may be allowed as 40275 Kgs.

18675 Kgs.(300000

within 2%of FOB

value of exports.
5. Quantity of import item at S1. No. 4 may be allowed as 14100 Kgs. on net to

net basis as claimed bY the firm

Norms committee may take a view

l'{l\tr-
(S'K'Jain)'r'11'!6

Development Officer

3. Quantity of import item at Sl. No. 2 may be allowed as

Sq. Mtrs.) inclusive of a wastage of 4.51 oh.

4. Quantity of import item at S1. No. 3 may be allowed

Norms Committee Ⅱ
DIPP No.12/32/2016-TSW/55 datcd 19/04/2016
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Govenurcnt of India
Mini$ry of Communicatiors and Infumation Tcchnology

Uceartncot of Elcctronics ard Informdion Tochnology
Electronics Nikeun, 6, COO Comple,r

New Dclhi-I10003

皿国亜量璽」 Kumar Kamva● ..lυo.DGFr.Udv。■週塵理璽L New Del日

Sub8 LmmaOm OF EOrml L tern3 0f Pan 4。7 of HBR αoLl)In― Of Advmee
AunendOn Nc o310-2 datod 9。 11日Ю15 Lued h fav● urofttL W Cable m
Mumbal

R― e DGF「 U.0。 No 01ノ81/50/538rAM10DES‐ 11ノ 134 daod 29。 12.2016 vide nich
Cm-3 0fttS I狗躙 mtt LVe快題 80unt On tt above―tiond ttpuはim ofM/s.UM
Cables国。M面 hi for ecPort of“ Optid Fibre Cabl♂ .

2.‐ FOB tt of"m is Rs259,654,5∞ .∞ oSS 4,121,500,00J and CIF valuo of

…

L Rs 217β8■698。∞ cSS3′,3,753.001.

3.恥 中 ‖亜 m has h螂 耐 in tt D―mt of面面 n Tchnology●●m
血 cal m」eo h imS pposOd fOrimport“ essmtial"… 缶 ‐pOrt…
■iS助四 mtt lecmmmds ntintton of noms of admce a面 画面 m as「r∞llmn 5
inchsive ofthe Ⅷ山孵 in∞llmn 4ト

SNo. 螂

"m
UOM Wastagc allowod 7c ¨

Rc― dod
1 Sh嘔10 MOde o「cal
Fi諧

KME 4.00 167890。 9

2. Polybelene
Tttmd田山山

“

PBn
KCS 2.00 123424

●
′ ThixtopicJoliy

Courpound( Fillinc)
KGS 1.50 68558。 8

4. DPE BIack Compound KGS 2.∞ 541446.3

5. LLDPE Compound KOS 2.00 541446.3

6。 Colourinr Ink KGS 1.OЮ 192.234

(A鴻
Dmor

D「 U.0。 No。 17(14脚 16‐PHV/dated l.04.2016
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Government of India

Ministry of Co-*t"'icatiot" and Information Technology
^';;;;ir"ent 

of nrtttto"i"s and Information Technology

Electronics Niketan' 6' CGO ComPlex

New Delhi-l10003

Sub:Ratification of norms in terms of para 4.1 of HBp. (vol'l) in 
^respect 

of Advance

Authorization No.1010059339 O"ttJfO'f 2,015 itt*d i" fu'ot" of M/s' Souriau India

Pvt. Ltd. Cochin

Reference DGFT u.o. No. 0r/g1/50/419/AM16/DES-I1/109 
dated 14.r.2016 vide which

comments of this Department r,u'" uttn 
'o"gh* 

on tt't"u6o'" m"nrioned application of M/s'

Souriau India Pvt' t'ta' Co"t'in for 
"*pon 

of "Cinnector Plug BOdV 
,

Z. The FOB value of export is Rs.7,838,190'09 (US$ 120'309'90) anb Ctp value of Import is Rs

2,530,500.00 (us$ 38,225'08)'

3. The application has been examined in the Department of Information Technology from

technicar angre. rrre items proposed ":;r:l:i:i*:*-i:":Xf*:T;]L"JJ.:,"f;:l *i;
“

ch回 狙」Q The■ems prOposCd 10r lmpo■ 資淋 ょ冨 ぷ ::鳳n on nefゎ na bads WIh
DcpartmCi rcCOmmendt ratiiCttiOn of noms o

〉accOuntability clause On Nil Wastagc basis.

こ

Director

%

a Sah
U

DIT U.0。 No.17(5)/2016‐ IPHW dated
1.03.2016
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NC RIeeting dated 19/04/2016-Case No.31/24/81(PI1/S Rttayfair lnternational)(Advance
Authorization No。 0310800985 dated 14。 12.2015)

Advance Authorization may be ratifled as under:

Words``containing 287.06 NIIT of Cold Rolled Stainless Steel Grade AIS1 201''rnay

be sufflxed with the description ofexport product.

Words``of relevant thickness"''rnay be sufflxed with the description ofimport items

at Sl.No.1&2.

Quantities of import items at Sl.No.1&2 may bc allowed as applied for i.e.
56 ⅣIT`し 254 ⅣIT respectively as l.08 Kgs./Kg.content in cxport itellns as claimed by

the applicant.

Norlns comrnittee may take a view

(1五ittk
Development Offlcer

Departlment of lndustrial Policy`L Promotion

(TSW)

つ
乙

3.

Norms Committee II
DIPP No.12/32/2016-TSW/59
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 03108010q3 dated 15.12.15 in respect of M/s Anglo Steel Pvt. Ltd.

The following information is required:

Detailed technical note on manufacturing process including the relevant flow sheet.

Detailed technical drawing with dimension of each export product. catalogue, if any may

also be furnished.
Description of the export product and weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, for the
purpose of rnaterial balarrcing. ).iet weight (Gross weight minus wastirge) for eactr

imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

Size and specification including grade, composition, range, thickness etc of the items
proposed for import.

o Detailed calculation as to how thc quantily of raw material proposcd for impoft has been

arrived at, including the ne1 wcight of cornponents to bc manuf-acturcd out of these

imported materials, wastages claimed at cach stage of manufacturing with complele
justification and supported by documentary evidcnce/drawing.

. Blank size of the import product.

'fhis issues with the approval of Dircctor (MI'))

(K.S.Sodhi)
AD(ME)

Sh画 V.K.Kasとyap,IIpQ_⊇ CJ11｀ 1'dycDg llhawall N製 _DclЫ

ID notc no TL-13024/66/2016-MMM&A― DCMSME dated 01.04.16
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 03 10801 045 dated 1 5.1 2.1 5 in respect of M/s Anglo Steel Pvt. Ltd.

The following information is requircd:

Detailed technical note on manufacturing proccss including the rclcvant flow sheet.

Detailed technical drawing with dimension oi'eacir cxport producr., calalogue, if any may
also be furnished.
Description of the export product and weight of each expoft product.
Weight of each of the imported and indigenous input, separately for each product, forthe
purpose ol rnatcrial baiarrcing. i',jci wcigiri (Gross wcigirt minus wastage) for each
imported and indigenous input in the exporl product may be indicatcd. rl-et wcight along
with details of other importcd input to bc used in the rcsultant proriuct and sought to be
imported/procured from sources othcrthan the liccnsc, if any, may also bc indicated.
Size and specification including grade, composition, range, thickncss ctc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supporled by documentary cvidence/drawing.
Blank size of the import product.

'l-his issues with the approval of Dircctor (MIr)
4ti(7""ry.

(KS.Sodhi)
AD(ME)

Shri V.K.Kashvap.FTDO.DGFT UdyoLBhawan New Delhi

ID note no TL¨ 13024/67/2016-MMM&A― DCMSME dated 01.04.16
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Depart口ment of lndustrial Policy“髭Promotion

(TSW)

NC Meeting dated 1910412016 - Case No.2ll24l81 (M/s Apar Industries Limited)
(Advance Authorization No. 0310801047 dated 15.12.2015)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 13 may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weisht (MT)

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

Ｓ‐
．
Ｎ。

Net   Export
weight(NIIT)

1 72.60 6 25.633 18.733

2 196.493 7 44.775 12 23.751

3 86.753 8 212.541 13 29.484

4 252.891 9 83.652

5 12.907 10 22.08

2. Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. 410100.67 Kgs. for export products at Sl. No. 1 to 7 & l0
to 13, taking clue from Engineering Tables No. 4 & 5.

3. Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed
as applied for i.e. 218908 Kgs. for export products at Sl. No. 8 &9, taking clue from
Engineering Table No. 5.

4. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. 1 to 13, as claimed by the firm.
5. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg

content in the export products at Sl. No. I to 7 & 10 to 13, as claimed by the firm.
6. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as

1.01 Kgs./KgcontentintheexportproductsatSl.No. ltoT & 10to 13,asclaimedby
the firm.

7. Quantities of import item at Sl. No. 6 viz. G.I. Wire may be allowed as 1.01 Kgs./Kg
content in the export products at S1. No. 1 to 4 & 10 to 13, as claimed by the firm.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/32/2016-TSW/63

(s. K. Jain) 
I "i t ., 

I

Development Officer

レ

dated 19/04/2016

´5■―



Departlnent of lndustrial Policy&Promotion

(TSW) `角19'04,20ノ
`

NC Meeting dated 1910412016- Case No.24124181 (M/s. Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310801028 dated 15.12.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products at S1. No. 1 & 2 may be specified as 26908 Kgs. &
30896 Kgs. respectively.

2. Quantity of import item at Sl. No 7 viz. continuous cast Copper Rod( 8 mm dia)(EC
Grade) may be allowed as applied for i.e. 30893.01 Kgs. taking clue from Engineering
Table No. 4.

3. Quantity of import item at Sl.No.2 viz. XLPE Compound may be allowed as

1.05 Kgs/Kg content in the Export Products at Sl. No. 1 & 2.
4. Quantities of import item at Sl. No.3 viz. Copper Tape may be allowed as 1.01 Kgs/Kg

content in the Export Products at Sl. No. 1 & 2.
5. Quantity of import item at Sl.No. 4 viz. PVC Compound may be allowed as

1.05 Kgs/Kg content in the Export Products at Sl. No. 1 & 2.

6. Import items at Sl. No. 5 (Wooden Drum) may be allowed as per packing policy.

Norms committee may take a view
イ五i訂Ч

Development Offlcer

Norms Coコnlnittee II
DIPP No.12/32/2016-TSW/64 dated 19/04/2016
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310801 123 dated 16.12.15 in respect of M/s Anglo Stecl Pvt. Ltd.

The following information is required:

Detailed technical note on manufacturing process including the rclcvarrt flow sheet.
Detailed technical drawing with dirncnsion ol-cach cxport product. calaiogue, if aiiy inay
also be furnished.
Description of the export product and weight ol'each export product.
Weight of each of the imported and indigenous input, separately for each product, forthe
purpose of material baiancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the cxporl product may bc indicatcd. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sourccs other than the liccnse, if any, may also bc indicated.
Size and specification including gradc, cornposilion, range, thickncss ctc of the items
proposed for import.
Detailed calculation as to how thc quantity ol raw matcrial proposcd lbr irnport has been
arrived at, including the net weight ol' components to bc manulactured out of these
imported materials, wastages clairned at each stage of manufacturing with complete
justification and suppofled by documentary cvidence/drawing.
Blank size of the import product.

'I'his issues with the approval of Dircctor (MIr)

4
(K.S. Sodhi)
AI) (MIr)

…

野襲JttDQ,DG[1｀ Ll螂 _hmc■ Delhi
ID notc no TL‐ 13024/69/2016-MMM&A― DCMSME dated 01 04.16
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Subject: AA no 03108 tt{ze aatea 16.12.15 in respect of M/s Anglo Steel pvt. Ltd.

(鰍
AD(ME)

Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

…

工型」yOg‐ Bhawan New Delhi
lD note no TL-13024/65/2016-MMM&A― DCMSME dated 01.04.16
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The following information is required:

Detailed technical note on manufacturing process including the relevant flow sheet.
Detailed technical drawing with dimension of cach cxport product, catalcgue, if any may
also be furnished.
Description of the export product and weight of each export product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material baiancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, miy also be indicaied.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidencJdrawing.
Blank size of the import product.

This issues with the approval of Director (MIr)

-60-





Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

67_
lq,O Lf,20,

′ろ
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Subject: AA no 03 10801 122 dated 16.12.15 in respect of M/s Anglo Stcel Pvt. Ltd.

The following information is required:

Detailed technical note on manufacturing process including the re lcvant flow sheet.
Detailed technical drawing with dimension oleach export prodi.rct, catalogue, if any may
also be furnished.
Description of the export product and weight of each exporl product.
Weight of each of the imported and indigcnous input, separately lor each product, for the
purposc ol materiai baiancing. i\et wcight (Cross wcight rninus wastage) for each
irnported and indigenous input in the exporl product may be indicatcd. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also bc indicated.
Size and specification including grade, composition, range, thickncss ctc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manulacturing with complete
justification and supported by documentary cvidence/drawing.
Blank size of the import product.

'l'his issues with the approval of Director (MI:)
-4,&"y-2.4...

(K S. Sodhi)
AI) (Mtl)

Shri V呻 p_FT堅2 DGttlttdwgJhaWan New Delhi
lD notc no TL-13024/68/2016-lИ MM&A― DCMSME dated 01.04.16
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κGovernment of lndia
Ministry of Steel

Technical Division

DGFT may please refer to their UO No. 01/81/50/519/AM-16/DES-lli94 dated

01.03.2016 regarding ratification of norms in terms of Para 4.7 of HBP (Vol) of
Advance Authorization No. 0310801177 dated 17.12.2015 of M/s POSCO

Maharashtra Steel Pvt Limited, Mumbai. ln this connection, the following quantity of
import with 5% wastage may be allowed against export taking clue from SION at
c470.

渚

１
．“

０

０

０

Ｍ
Ｎ

　

．

Item of Export Qty Item of import Qty

Cold Rolled Steel Coils of
wldth 600 mm or more of
grades (JS-SPCC-1) or
equivalent grades (0.5 mm
or more but not exceeding
1 mm)

10000MT Hot Rolled steel coils
of width more than 600
mm and thickness
more than 0.5 mm of
relevant grade of
export item.

10500 MT

2 Cold Rolled Steel Coils of
width 600 mm or more of
gralies (JS-SPCC-S, EN-
DC01) or equivalent
grades (0.5 mm or more
but not exceedinq 1 mm)

1500 MT Hot Rolled steel coils
of width more than 600
mm and thickness
more than 0.5 mm of
relevant grade of
export item

1575M丁

3 Cold Rolled Steel Coils of
width 600 mm or more of
grades (JS-SPCC-S, EN-
DC01) or equivalent
grades (1.0 mm but less
than 3 mm)

3500M丁 Hot Rolled steel coils
of width more than 600
mm and thickness
more than 1.0 mm of
relevant grade of
export item

3675 MT

(S.K. Bhatnager)
Deputy lndustrial Adviser

Vinod Kashyap, FTDO, DGFT, Udgoy Bhawan, New Delhi.

MI面 stry of Sted U.〇 .No.212ソ2014-TW dated 08.噂 2016

／
ｓｈ
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Government oflndia
Ministry Of Steel

Technical DiviSion ′み l`

RI‖需1』評鴨ず:&∬。1罪ll闇り12鳴霜
餞猛∫[肥lil判1lξtti朧

Lirnited,Mumbai.

DGFT may refer to thelr UO note No 01/81/50/509/AM-16/DES-2/92 dated

iilliirillillil]ljill]ま !:1蔦i]l‖:lll‖:;[1‖Illl肯‖誌iilllii
Foils P面 Vate Lim■ed, Mumbai fOrGrade  304/304L) by  Mノ s  PhOenix

commentζノvlews ofthe Ministry of Steelfor our comments/views

(a)ThiCkness wise and grade wise width Of HOt ro‖
ed stainless steel coils/Strips

(Pnme)tO be impOrted

width  of COld  「0‖ ed  stainless  steel(b)ThiCkness wise and grade wise
cOus/sheets/strips to be exported

r[Nn\O
ts xlS-natnaiar)

Deputy lndustrial Adviser
Telefax: 01 1-23062490

Shri P Sahu,FTDO,DGFT, New Delhi

Ministry Of Steel U O No 2(2)/2015-TD― Vol‖ dated 14 03 2016

_`3´
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NC Meeting dated lgt04t20l6 - Case No. 9/24181 ( M/s Loya Pre Engineered Building Pvt.

Ltd. ) (Advance Authorization No. 0310801529 dated 04.01.2016)

Advance Authorization may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed on net to net basis as claimed

by the applicant.

Norms committee may take a view

./ /sry1
(S.K.Jain)

Development Officer

8o
Department of Industrial Policy & Promotion

(rsw)

で

Norms Committee II
DIPP No. 1213212016-TSW80 datcd 19/04/2016

-- Gh-





Depart】nent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 19/04/2016‐ Case No.14/24/81(M/s Venture Lighting lndia Limited)

1生dVance Authorization No.3410041797 dated ll。 01.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3 & 11 of Standard Deficiency Format,

export product wise.
2. Detailed calculations/basis for the quantities of import items.

3. Justification for the wastages claimed on import items at Sl. No. 6,13,14
& 16 to 22.

4. Total requirement of each raw material, export product wise, in a tabular

form

Norms committee may take a view

82
~戸
平竃石可万ごl`

富鳳kit
Development Offlcer

Norms Colllmittee II

DIPP No.12/32/2016-TSW/82 datcd 19/04/2016

轟 賀曇1:

-6S´



83
Department of Industrial Policy & Promotion t9.oh.Zot6

(rsw)

NC Meeting dated 1910412016 - Case No.22124181 (M/s Apar Industries Limited)
(Advance Authorization No. 03f0801677 dated 1f .01.20f 6)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 4l may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

sl.
No.

Net Export
weieht (MT)

sl.
No.

Net Export
weisht (MT)

1 15 0.530 29 14.214
2 4.673 16 0.864 30 9.516
3 13.261 17 1.297 31 23.106
4 5。722 18 1.253 32 15。 878
5 6 19 1.536 33 16.966
6 6.729 20 6.221 34 9.139
7 11.786 21 4.073 35 14.214
8 3.241 う

ん
う
乙 0.476 36 3.234

9 12.29 23 0.901 37 7.008
10 4.61 24 7.232 38 7.686
1.728 25 23.106 39 9.513

12 0.696 26 14.01 40 18.272
13 0.445 27 14.97 41 19。 957
14 0.215 28 9.139

Quantity of import item at Sl. No I viz. Copper wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. 76717.58 Kgs. for export products at Sl. No. I to 35,
taking clue from Engineering Tables No. 4 & 5.

Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed
as applied for i.e. 56062 Kgs. for export products at Sl. No. 36 to 41, as per Engineering
Table No. 5.

Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content inthe exportproducts at Sl. No. 1l to 18 &23 to 41, as claimed
by the firm

Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as l.0l Kgs./Kg
content in the export products at Sl. No. 1 to 1 1 & 15 to 35, as claimed by the firm.
Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as
1.01 Kgs./Kg content in the export products at Sl. No. 1 to I 1 & 15 to 35, as claimed by
the firm./4,

vr.r

2.

●
Ｄ

4.

5.

6.

- €E-



7.

8.

Quantities of import item at Sl. No. 6 viz. Hot Rolled Alloy Steel Wire Rod may be
allowed as 1.01 Kgs./Kg content in the export products at Sl. No. 1 to 9 & 24 to 35, as

claimed by the firm.
Quantity of import item at Sl. No.7 viz. Zinc Ingot may be allowed as applied for i.e.
2265.15 Kgs .

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/32/2016-TSW/83    dated 19/04/2016

>{
(S.K.Jain)

Development Officer

け

-6■ ´





Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

91

「1,σ 4。 2。
|`

Subject: AA no 0410161565 dated 29.01.16 in respect of M/s Jain Metal Rolling
NIills.

Norms may be fixed as follows:-

o Percentage of lead in the import product may be mentioned as 75yo.o Import may be allowed for 3020 MT.

This issues with the approval of Director (ME).

Shri V.K.Kashvap.FTDO、 DGFT UdvOg Bhawan New Delhi
ID note nO TL-13o24/62/2016-NIIMM&A‐ DCNIIsME dated 31.03.16

ffi.ffi:
o,,ffi..ffi,"r'SFf*Jffi"o'
qrFr('r' ft{rjt/ o€Ptt' of commerco-" -"ll!r"t t.'trqflq/Govt' of lndls'#fi *,"q' =.f-fa=dl " -

uarr-o? in.attin' iIDw c>('thl

ク ・
(KoS.SOdhi)
AD(ME)

fr.!=l"r .f-rTv Erw,jct
Vt r.l,:,,r:, F1 t.,ririr4\ rt l< /\.ii 1 !'/\ F'

l':l j 'at.l,:l l-iliei.it ii,:.11;:;rrit.!1
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AR- 61
Department of Industrial Policy & Promotion

(rsrY)
11 .oL+Z o16

NC Meeting dated 19 10412016- Case No.61-A/R (M/s Larsen &Toubro Ltd. ) (Advance
Authorization No. 03107 10210 dated 24.09.2012)

For the purpose of redemption of Advance Authonzation,Norms may be

modified as under:

1. OD of import item may be corrected as "812.8 mm (32 inches)"
2. As export was made prior to ratification of norms in NC meeting No.

19/81 dated 18.12.2012 and net weight of export item has been indicated
in Shipping Bill and as per drawing of the export item its total Bend
length is 6223 MM, words 'oBend Arc Length: 6233 mm" suffixed with
the description of export product in NC meeting No. 19181 dated
18.12.2012 may be omitted.

Norms committee may take a view

fiFdllr SFrtlr rr=r{
VIf.lOD }<L'MAFI I<ASl.,lYAF
ft r -r qrqr: ltET.rt C{{lfrf,,tql

ip, ,::i,n Tr{dc Davalo}rrnatrt oitlc6t
il r.-'1 d(f rq nrgrtBdqlraz

Olre,- .r -:io Genarql 9l FoaalEli f taCa
ur{Blstl : ri! rl / t)epll. ot Corrrm€rc?

Udr.;j tlhrwin' Nr$, ',.lhr

,-"ffi
(S.K.Jain)

Development Officer

ic

Norms Committee II
DIPP No. l2l32l20l 6-TSW6 I -AlR dated 19/04/2016

- 6q-



No.46011/36/2010¨ PC.H
Govemment oflndia

Ministry ofChemicals&Fertilizers

Department of Chemicals&Petrochemicals
井R―
`619・ o々・201`

Room No.223,A Wing,
Shastri Bhawan,New Delhi-110001

Dated the 5th April,2016

OF'FICE MEMORANDUM

Sub: Application from lWs Anjani Technoplast Ltd. for the import of raw material
against the export of articles made of polycarbonate sheets/film insulator littings
of plastic/barriers for issue of advance licence (Licence No. 0510394297 dated
t9.Os.20$f- reg.

The undersigned is directed to refer to DGFT U.O. No. 01i81/50/00161/AM-15/DES-
21043 dated28.07.2015 forwarded an application for issue of advance licence from from M/s
Anjani Technopiast Ltd. for the import of raw material against the export of articles made of
polycarbonate sheets/film insulator fittings oI plastic/barriers for issue of advance licence
(Licence No. 0510394297 dated 19.05.201 .6nd to communicate that the firm's applications
has been examined and the following norins are recommended for the reference licence
application:-

This issues with the approval of Joint Secretary (Petrochemicals).

1

(α

'Sharha)Joint lndustrial Adviser

Tel:011-23071442
Telefax:011-23071187
Email:omshar塑 幽oniC.ln

Shri Vinod Kumar Kashyap,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225 12306 I 6 I 3

Name of Export ltem(s) Qty in
Kgs.

Name of import Item(s) Qty. in kgs.

articles made of polycarbonate

sheets/film insulator fittings of
plastic/barriers

l kg。 Polycarbonate sheets/fi lm 1.05

-76-



NC Meeting dated 1910412016- Case No. 67-AlR (M/s Arfin India Limited) (Advance
Authorization No. 0810134521 dated 05.02.2015)

Status quo may be maintained as the quantity of import item has been allowed
as applied for i.e. 318 MT.

Norms committee may take a view

一

Departョment of lndustrial Policy“ &Promotion

(TSW) ′7。θ4,2磁

i..*.r"ili'. ' '6
Development Officer

Norms Colmmittee II
DIPP No.12/32/2016-TSW/67-A/R dated 19/04/2016

渕

罐
Ud'
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紫′■
Departlnent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 19 10412016- Case No. 74-AlR (M/s Cee Dee Metal Alloys (P) Limited)
(Advance Authorization No. 0710107380 dated 07.01.2015)

Status quo may be maintained in view of the following:

1. The quantity of import item has been allowed as 1.02 Kgs./I(g. content in the
export item taking clue from SION C-l189.

2. Norms applied by other firm for the manufacture and export of same
product(Zinc Wire) from Zinc Ingots.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/32/2016¨ TSW/74-A/R datcd 19/04/2016

,-'
./ -F./? (-\ t.11 r-

(S.K. Jain) L)

Development Officer

-72´
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tq'o 4'2o/6

Govt. Oflndia
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Dvision

Subject: .M no 0710108283 d;rtrrd 2g.0-5 r5 in r"rs1:r:r:f i,r-i1/,, {r,;e Lrcr:
Ltd.

Norms may be fxed as follows:-

o Import may be allowed for 67.g3 MTincrusive of 2%owastage.

This issues with the approval of Director (ME)

30(109)/15-ME

トイt【 aiュ ll● )も (「
｀
)

o/o The DC (MSME) ID note no 30( rog)r15-ME dated 04.06.16

ク
0こS.SOdhi)

Asstt DirectOr(Ⅳ IE)

―可3‐





Govt. Of India
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(es)/15_ME

Subject:AA no 07101 O8322dated 05.06.15 in respect of M/s Cee Dee Metal alloys (p)
Ltd.

Norms may be fixed as follows:-

' Import may be allowed for 6 r .05 ,MT incrusiv e of 2%owastage.

This issues with the approval ofDirector (ME)

€"u'---rt
(KS. Sodhi)

Asstt Director (iVIE)

O/o The rc O4SME) ID note no 30(9-<)/15_ME dated 04.06.16

爵轟湿轟:講1
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Government of lndia
Ministry of Steel

Technical Division

A墜“80
・ⅢⅢⅢⅢⅢⅢⅢl::.: [11・ 11:_.11・

‐
i:::1・

・ 「::::口 i:口 "° 1
lq.0■ ,2●′ξ

DGFT may please refer to their UO No. 011811501104/AM-13/DES-ll/02 dated
03.03.2016 regarding ratification of norms in terms of Para 4.7 of HBP (Vol) of
Advance Authorization No. 0510323627 dated 01.05.2012 of M/s AsianColour
Coated PvtLimited, New Delhi. ln this connection, the following quantity of import
with 1% wastage may be allowed against export taking clue from modified SION at
C-469Public Notice No 33 ( RE: 2012)12009-2014 dated 30.11 .2012.

―
・

０

Ｓ

Ｎ

Description of
export item

Quantity Description of
import item

Quantity

Cold Rolled
Galvanized
/Galvannealedcolour
coated Non Alloy
Steel
SheetsiStripsANide
Coils of relevant
grade thickness and
width

6666.66 1ⅥT Cold Rolled
Galvanized
/Galvannealed
(Plain/Corrugated)
Non Alloy Steel
Sheets/StripsA/Vide
Coils of relevant
grade thickness
and width.

673332,ЛT

2 RolledCold
Galvanized
ノ(3alvannealedcolour

coated  Non  A‖ oy
Steel

Sheets/StttpsんⅣide

Co‖s   of   relevant
grade thickness and
width

2857.14 MT Cold Rolled
Galvanized
/Galvannealed
(Plain/Corrugated)
Non Alloy Steel
Sheets/StripsAiVide
Coils of relevant
grade thickness
and width.

2885 71 MT

6M肝
Deputy lndustrial Adviser

Shri Vinod Kashyap,FTDO,DGFT,UdgoyBhawan,New Delhi
Ministry of Steel U.〇 .No.2(10)/2012-■ lV dated 14.03.2016

―可5′
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Government ofindia
Ministry Of Steel

Technical Divislon

SuOieCt:Ratification of norlns in te‖‖s of Para 4.7 of HBP(Vol‐ l)。f Advance

躙 Ltti:liノ lγ島鵠罫響薔鍔鵠語纂懸些聾
nd 5“ 0004725 dded

DGFT may refer to the ∪O Note No 01/81ノ50/AM-15-DES-2/65 dated
16 03 2015 and 01/81/50/AM― ノDES-2 dated NIL whereby the request of M/s RSAL
Steel Private Limited lndore have been fon″ arded to Ministry of Steel for ratincatiOn
ofthe above‐mentioned Advance Authorization

Handblor群 :λ出:13よ 。ヽ出「早告:°lu:黒lJlfil:il:Vittd」 ::letJ誌 :常業」:|まξキ:|
Engineering Table No 2 The quantity of Hot Ro‖ ed A‖ oy Steel Sheets/strips/wide
co‖ s of relevant grade has been a‖ owed on the content basis as per S10N C473
The quantity of items of import to be a‖ owed under the aforesaid AAs has been
calculated based on per tonne of export product in the Excel sheets enclosed
herewith for further necessary action

@c-
(S.K.Bhatnaga0

Deputy lndustrial Adviser
Telefax: 011-23062490

Encl:as above

Shri P.Sahu,FTDO,DGFT,
Ministry of Steel U O No 2(23)/2015-7W― Vo卜 l dated 16 02 2016

嘱 籍ニマ翻

「
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Authorisation
No. & Date

Description of ltem of Export Quantity
ofExport

MT

ｉｃｋｎｅｍ
Zinc

Coating in
(smsim2)

Ouantity ot lnput perton ofexport product

Zinc(Kg) Hot Rolled
A‖oy steel

Sheets′

Strips′ Wide
cOns Of

relevent

ondo rKoヽ

Ro“ ing

Mi‖ Rol13

(K9)

中
町

Ｒ

Ｏ
喚
嘲

Ｐｉ

Ｏ Ｓｔｅｅ‐中
陶
ＶＣ‐̈
中団］

1

′′′

5610004520
dated

2101 2015

Co d ro‖ed Calvan zed(Plan′ ∞ rruOaled)

Aloy steeI Sheets′ Stlps′ Wide Cols of

relevent grade having thickness 0 22 1o

1 50 mm and znc coalo9 90 275 9ms′ m2

5494019

022 6080 200

128600 200

`02216
027 10647 200

123467
`0647

035 200

045

108608 10728 045

53146 10627

78006 10788 035

51465 10788

2548`5 10833 045

196070 047 2777
`0870

31 184 10694

096 2569 10893

73903 2569 10893 036

101810 112 125 035 200

1 25

120362 ,0036

487105 10824

306902 10072 035

762639
`0987

,25 045

50179 450 ,0873

…

■́■´ 口,2を螢多ギ■..鰯F亀常習語乱c.
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